
(DES¨i SECT!ON)HELD ON 27.10.2015
M:NUTES OF M

Please Note

ln certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever

applicable, a scanned copy of such document has been placed at the end of the Minutes, in

running serial orders. The concerned firm may go through the same and respond accordingly.

Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a

reference in NC decisions, has also been attached in the end. This may also be referred to by

the concerned firm and may be responded accordingly.

The meeting No. 15/L6 of the Norms Committee (NC-l) for the licensing year 2015-6was held on

27.t0.2OL5 under the Chairmanship of Shri J.M. Gupta, Joint Director General of Foreign Trade to
consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of Foreign Trade

Policy 2015-2O2O/Handbook of Procedure Volume-|. The following Members of the Committee were

present in the meeting: -

3 1PaoNamel~BoRG WARNER~[派 姦｀351お i15/意bIICase No.:8/13/80-ALC2/201
1         EMК SIONSSYSTEMSNDR I針

腎 鰍 ピI                    PVT.LTD

HQ File              RLA File             Lic.No/Date:0510361728 1Defer
:01/80/050/00213/AM14/       :05/23/040/00160/AM14/      :02.08.2013              1Date:08.12.2015

Decision:The Conllnittee noted that f11lH's reply dated 25.08.2015 has been sentto DHI on 03.09.2015

for exanlination and cominents.Case is deferred to 08.12.2015.

ICase No.:2/20/80¨ ALC2/2013  Palty Name:L&T‐ MHI     Meet No/Date:15/80-    Status:
:                    TURBINE GENERATORS   IALC2/2015          1Deferred

HQ File

:01/80/050/00390/AM14/

27.10.2015     1

Lic.No/D面込b3107ζ獅83^lDefer~~
Date:08.12.2015

Decision: The Committee noted that firm's reply dated 24.02.2015 has been sent to DHI on 25.03.2015
followed by reminder on 07.10.2015 for examination and comments. Case is deferred to 08.12.2015.
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Status:
Deferred

PVT.LTD.

RLA File

:03/95/040/00511/AM14/ 15.10.2013

ｒ

」

SI.No. Name of the representatives &

their Designation

Room No. Telephone No. Department

1. Sh K.K.Tiwaril.A 476 23063321 DHI′ U.B.

2. Sh S.K.Jain′  D.0. 428A 23063321 Extn.3318

23063166

D!PP′ U.B.

3. Sh.  Kanwa‖ nder Singh  Sodhi′

Asstt.Dir.(MeCh)

736A 23063802 Extn.2459 DC(MSME)′ N.B.

4. Sh.Haradhan Das′ FTDO 404 23061562 Ext.265 DGFT′ U.B.

I -The Committee considered the individuol coses of the aqendo of this meetina oeneroted throuah the



|  ・

IHQ File
l:01/80/050/00391/AM14/

:RLA File

l:03/95/040/00510/AM14/

―
|一

Decision: The Committee noted that firm's reply dated
lfollowed by reminder on 07.10.2015 for examination

expedite comments. Case is deferred to 08.12.2015'

24.02.2015 has been

and comments and

sentto DHI on 25.03.2015

decided to remind DHI to

s not replied to the defl,ielcy(ralSed by E)HI)letterl

|1藻鸞 Ml弘 1:Ⅲ
面品L高品 L品品 r to the f1111l to fumish reply.

,Decision: The Committee noted that the firm's reply dated 27.08.2015 has been sent to MSME on
' )t2.10.2015 for comments and decided to await comments. Case is deferred to 08.12.2015.

ICase No.:18/25/80-ALC2/2013

|

Paty Name:BOTIL 01L     Mect No/Datei1 5/80‐
T00LSINDIA PVT       ALC2/2015
LTD(FORMERLY BAKER OIL 27.10.2015

'Status:

Deferred

|

‐
|

|

Decision: The committee noted that the unit has submitted representations in various Advance

iAuthorizations where the unit has been requested and reminded earlier to furnish essentiality certificate

lissued by the Directorate General of Hydrocarbons. The committee also noted that in these

representations,the unit has sought to grallt wa市 er for submission of DGHC certiflcates in respect of

certain AAs.The committee noted that on the issuc of essentiality certiflcate,DES I Section vide note

dated 04.03.2013 had taken up this matter w■ h the Policy VI Section of the DGFT for seeking their

comments and clarincation.It was also noted that PoHcy VI Section had further taken up this matter

iwith the TRU Scction ofthe Department ofRevenue videtheirnote dated 28.02.2014.The TRU Section
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,Decision: The Committee noted that the firm has not replied to the deficiency (raised by DHI) letter

lsent to the firm on 24.08.2015 followed by reminder on 08.10.2015 and decided to send final reminder'
l, ,r p L- c-,---:-r^ -^-t-- 7^^^:^ l^f^-^,I +^ AQ l,) ,)n 1< |

れothe nm to hmish κpけ。CaSeヽ dctrred to 08.12.2015。                 |



vide their OM No. 354ll48l2}l3-TRU dated 28.02.2014 offered comments/clarifications on this issue.

The committee decided that since Policy VI Section had earlier taken up this matter with the TRU
Section, the matter was again referred to Policy VI Section for taking up the matter with the TRU
Section, Depaftment of Revenue again bringing to their notice the request made by the unit for
,granting waiver for submission of DGHC certificates and reminder to PC-VI Section was also
'issued on 19.10.2015 to expedite reply.

Case is deferred to 08. I 2.2015.

ICase No。 :27/25/80‐ALC2/2013 1Par″ Name:BOTIL OIL     IMeet No/Date:15/80-
iT00LSINDIA PVT       :ALC2/2015

1LTD(FORMERLY BAKER OIL 127.10.2015

Status:
Deferred

H刷鼎
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“
Ю""%臨面高 :

~FRLA File

:05/23/040/00455/AM14/

Decision: The committee noted that the unit has submitted representations in various Advance
Authorizations where the unit has been requested and reminded earlier to furnish essentiality certificate

,issued by the Directorate General of Hydrocarbons. The committee also noted that in these

representations, the unit has sought to grant waiver for submission of DGHC certificates in respect of
certain AAs. The committee noted that on the issue of essentiality certificate, DES I Section vide note

:dated 0+.01.2013 had taken up this matter with the Policy VI Section of the DGFT for seeking their
comments and clarification. It was also noted that Policy VI Section had further taken up this matter

with the TRU Section of the Department of Revenue vide their note dated 28.02.2014. The TRU Section

vide their OM No. 354114812013-TRU dated 28.02.2014 offered comments/clarifications on this issue.

The committee decided that since Policy VI Section had earlier taken up this matter with the TRU
Section, the matter was again referred to Policy VI Section for taking up the matter with the TRU
Section, Department of Revenue again bringing to their notice the request made by the unit for
granting waiver for submission of DGHC certificates and reminder to PC-VI Section was also

issued on 19.10.2015 to expedite reply.

Case is deferred to 08.1 2.2015.

1器品児50Ю0557AMl″

臨 覇蕊語薦 ;

LTD(FORMERLY BAKER OIL

RLA File

:05/23/040/00457/AM14/

IMeet No/Date:15/80-
:ALC2/2015

27.10.2015

需需而百而
~瓢
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Case No.:46/3/80-ALC2/2014  Parり Name:BOTIL OIL
IT00LSINDIA PVT

Status:
Deferred

;Decision: The committee noted that the unit has submitted representations in various Advance
,Authorizations where the unit has been requested and reminded earlier to furnish essentiality certificate
lissued by the Directorate General of Hydrocarbons. The committee also noted that in these

representations, the unit has sought to grant waiver for submission of DGHC certificates in respect of I

;certain AAs. The committee noted that on the issue of essentiality certificate, DES I Section vide note

dated 04.03.2013 had taken up this matter with the Policy VI Section of the DGFT for seeking their
'comments and clarification. It was also noted that Policy VI Section had further taken up this matter

with the TRU Section of the Department of Revenue vide their note dated 28.02.2014. The TRU Section

ivide their OM No. 354114812013-TRU dated28.02.2014 offered comments/clarifications on this issue. l

The committee decided that since Policy VI Section had earlier taken up this matter with the TRU
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Section, the matter was again referred to Policy VI Section for taking up the matter with the TRU

lSection, Department of Revenue again bringing to their notice the request made by the unit for
igranting waiver for submission of DGHC certificates and reminder to PC-VI Section was alsoigranting Waiver for submission of D(

liSSued on 19。
10。2015 1o expedite reply.

,

Case is deferred to 08.12.2015.

iCase No.:4/3/80-ALC2/2014 IPaty Name:MOTHERSON   IMeet No/Date:15/80-
iSUMISYSTEMS LTD.,      IALC2/2015

127.10.2015

蠍繭蕉蔦i獅面面
~~霧吻…臨覇

卿島W“けКmh“∬dttd“Юa矧生∝■o鶏le肌獅貯Ъ乱湯∫篇∬0蹴ξ懸|

lcomments which is still awaited. Reminder to C&PC has been issued on 18.05.2015 and DO letter from
ichairman to Joint Secretary; C&PC has been issued on23.07 .2015 to expedite comments.
lCase is deferred to 08.12.2015.

Status:
Deferred

ICase No.:34/5/80‐ALC2/2014 IParり Name:STERLITE
ITECHNOLOGIES LTD.

IRLA File

:03/95/040/00894/AM14/

:Meet No/Date:15/80-

1針羅盤∵
断ざK詭繭 ib膏3184
b6.03.2014

Status:
'Deferred

1

臨 覇
IHQ File
l:01/80/050/00119/AM15/

|  :Decision: The committee noted that f11lH'S reply dated 16.12.2014 has been sent to DEIT on

i  :06.01.2015 for colninents.Renlinder to DIT through E― mail has been issued on 29.04.2015 fo1lowed by

l ireminders on 30.07.2015 and 07.10.2015 to expedite comments and decided to remind DEIT again to

| leXpedite comments.Case is deferred to 08.12.2015.

l  iCaseNo.:38ノ
3/80-ALC2/2014

1 1

IPaty NameiSTANADYNE
AMALGAMAT10NS PVT.
LTD.

IMcetNo/Date:15/80‐    iStatus:
|五あ満
=…

″υV~ 1諾
ed

27.10.2015    1
HQ File RLA File Lic.No/Date:0410156079 Defer

12 :01/80/050/00049/AM15l :0412410401002791AM141 I1.03.2014 Date:08.12.2015

Decision: The committee noted that the firm has not replied to the deficiency (raised by MSME) letter
r tdated 11.06.2015 followed by reminder on 26.08.2015 and final reminder dated 07.10.2015 and

decided to give another 15 days time to the firm to furnish reply reject the case with direction to
the firm to pay applicable custom duty with interest for EODC. Case is deferred to 08.12.2015.
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~LiaN:死
面ょ041σ156176~lDefer~

|:01/80/050/00082/AM15/ |:04/24/040/00284/AM14/ 12.03.2014 Date:08.12.2015l_ ^ i:ur/du/u)u/uuudz/AMl)/ l:U4lz4/O4U/OOZA4lF^Ivll4l ll2.O3.20l4 lDate:0E.12.2015
rl3
IDecision:The committee noted that the fI1111's representative with technical competence was called for

|わe∬OnJ hea‖ ng on 2■ 102015 Ю exphin their import/export items. However, since the firm's
|

lrepresentat市 e(Sh五 Ra宙 Gupta,Manager)appeared before the NC did not have the requishe technical

lcompetence, the Committee decided to call the firm's representative with requisite technical
icompetence for PH again in the next meeting on 08.12.2015, Case is deferred to 08.12.2015.
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ROCCⅢ N〕AⅣ■ IMcet No/Date:15/80‐

1針腎盤F

(Meet No/Date:15/80-

:ALC2/2015
127.10.2015

'Status:

Deferred

師
~¬

Status:
Deferred

| :HQ File              lRLA File              Lic.No/Date:0410156209 Defer      l
1 101/80/050/00083/AM15/    1:04/24/040/00289/AM14/    113.03 2014        Date108.12.2015‐
114,        ‐        ‐‐                                                        _
| IDecision:The cOmmittee nOtcd thatthe nrm's representat市 e whh technical competence was called for‐

lpersonal hearing on 27.10.2015 to explain their import/export items. However, since the firm's
representative (Shri Ravi Gupta, Manager) appeared before the NC did not have the requisite technical
competence, the Committee decided to call the firm's representative with requisite technical
competence for PH again in the next meeting on 08.12.2015, Case is deferred to 08.12.2015.

~濡
I

ICasc No。 :76/27/80-ALC2/2014  Parけ Name:BHARAT HEAVY Mcct No/Date:15/80-
ELECTRICALS LIMITED    :ALC2/2015

27.10.2015

15F画
面e Юν80Ю50/00701/AM15/既麓所:蔦魔:鳳|

10"幅

幽 卜ALC2側 4岬
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FHQFile    ~~~~~IRLA Rb

稔

091005雉2「

IDecision:The cOmmittee decided to rati″ the n0111ls based upon the DHI U.〇 .Note No.3(90)/2015-

lTSW(B)dated 19.10.2015(Copy Ofthe commentsto be sentto flrm and RA).
IRA may take necessary action accordingly.
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161:01/80/050/00317/AM15/ :03/95/040/00050/AM15/
ILic.No/Date:0310781682 1Defer
i15.05.2014             1Date:08.12.2015

IDecision:The Committee noted that the fli Ⅲ has already sent reply dated 17.12.2014 directly to the

,DEIT for comments.Reminderto DIT through E‐ mail was sent on 29.04.2015 followed by reminder oni
30.07.2015 and 07.10.2015 and decided to remind DEIT again to expedle comments.         I

ICase is deferred to 08.12.2015.                                       :

: 'Case No.:5/12/80-ALC2/2014  Parり Name:D00WON
1  l                    ELECTRONICS INDIA
r  ‐                   PRIVATE LIMITED,

「

にase No■ 3″12ノ80-ALC22014 PttNama BOTILOIL

Mcet No/Date:15/80-

ALC2/2015
27.10.2015

,. HQ File RLA File Lic.No/Dare:0410158979 Defer
'/ :01/80/0501002541AM151 :0412410401000941AM151 15.07.2014 Date:08.12.2015,

' ,Decision: The Committee noted that reply of the firm dated 04.04.15 has been sent to DEIT on
12.05.2015 followed by reminder on 13.07.2015 followed by reminder on 13.07.2015 and 08.102.015
for comments and decided to remind DEIT again to expedite comments. Case is deferred to 08. 12.201 5.

| | T00LSINDIA PVT
M""t N"/D"t" l5EG 

- 
istrtr" 

-l:P.tCZtZOlS iOeferreO i

LTD(FORMERLY BAKER OIL 27.10.2015          ‐

Date:08.12.20151

| IHQ Filc
l  :01/80/050/00283/AM15/

RLA File

:05/23/040/00160/AM15/
Lic.No/Date:0510390051  Defer
31.07.2014

F8田而 瓦 」続 稿 高 品 襦 聴
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Authorizations where the unit has been requested and reminded earlier to furnish essentiality certificate
issued by the Directorate General of Hydrocarbons. The committee also noted that in these

trepresentations, the unit has sought to grant waiver for submission of DGHC certificates in respect of
certain AAs,The committee noted that on the issue of essentiality certificate, DES I Section vide note
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rdated 04.03.2013 had taken up this matter with the Policy VI Section of the DGFT for seeking their
icomments and clarification. It was atso noted that Policy VI Section had further taken up this matter,
iwith the TRU Section of the Department of Revenue vide their note dated 28.02.2014. The TRU I

Section vide their OM No. 354114812013-TRU dated 28.02.2014 offered comments/clarifications onl
,this issue. 

l

i 'The committee decided that since Policy VI Section had earlier taken up this matter with the TRU;
I lsection, the matter was again referred to Policy VI Section for taking up the matter with the TRU
I isection, Department of Revenue again bringing to their notice the request made by the unit forl

granting waiver for submission of DGHC certificates and reminder to PC-VI Section was also

I 
'iss,,ea 

on 19.10.2015 to expedite reply.

i I no iA An r . 
t,

i lCase is deferred to 08.12.2015.

~ICaseNo.:70ノ
12/80…ALC2ノ2014

瓢 扁 9ハmヌ

jPartyName: COMMERCIAL iMeetNo/Date:15/80- lstatus: i

ENGINEERS & BODY 'ALC2l2Ol5 lDeferred ;

inuu-orns coMpANy, LTD. lzt.to.zots I i

ft-a .t* - 
--Li"N"/D"t"r r 100280st*1D"f**- 

*-l
l:lr/241040100006/AMls/ izt.ot.zoru lDate:08.12.201s i

l9
Decision: The committee noted that the firm has not replied to the deficiency (raised by DHI) letter
sent to them on 10.06.2015 followed by reminder dated 24.08.2015 and final reminder dated:
,08.10.2015 and decided to give another l5 days time to the firm to furnish reply failing which the case
i.,,:ll L^ -^i^^+^l ,.,:aL -J:-^^r:^- r^ rL^ C-.--- t^ -r:, r r irwillbe rejected with direction to the firm to pay applicable custom duty with interest for EODC.
Case is deferred to 08.12.2015.

Pa●y Namei VEELINE MEDIA
LTD.

127.10.2015
1器為ed
|

汗

Q Fne Ю1/80/050/00434/AM15/IЪ

ち刷 :0/00117/AM15/

臨濡趙 籠ili癬高面よ儡ξ編
ILic.No/Date:0210204923

i 1. Total net of export products may be specified as 61.97j, MT.
: 2. Quantities of import items at Sl. No. 1 to 4, 8 to 10 & 12 to 15 may be allowed on net to net
I basis with accountability clause.

3. Word" Relevant" may be prefixed with the description of import items at Sl. No. 5 & 11.
', 4. Quantity of import item at Sl. No. 5 may be allowed as applied for i.e. 1428 Kgs. inclusive of
i 0.5 % wastage as claimed by the firm.

5. Word "namely, Side Panel, support bar, control panel PPG, Front Panel clip, Upper hinge, i

Upper seal-white, Lower seal-white, Bottom base, Middle base" may be suffixed with thel
description of import item at Sl. No. 6 and its quantity may be allowed as 31500 Nos. on net to
net basis. Duty free weight of this item may be allowed as 70OO Kgs. inclusive of 2% wastage;

05.09.2014

upon the DIPP ID No.12/117/2015¨

120

as claimed by the firm.
6. Quantityof importitematSl.No.Tmay beallowed as20248 Kgs.as1.02Kgs./Kg.content

the export product as claimed by the firm.
7. Quantity of import item at Sl. No. 11 may be allowed as 1715 Kgs.

the export product as claimed by the firm
as 1.02 Kgs./Kg. content in

;

司

RA may take further necessary action accordingly.

紫 ∵電 r

|
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1                   lBABCOCK&WILCOX     lALC2/2015         1Deferred
‐                    ENERGY SOLUT10NS PVT. 27.10.2015          1

1l ,LrD I

121 lHe File lru-e nne o7D"i;tr 10065036 6.f* - -i
I i:01/80/os0/00s66/AMls/ l:31/831040/00168/AMls/ lto.t t.zot+ lDate:o8.12.201s Il I*:..-.- 

--'.1
I lDecision: The committee noted that the firm has not replied to the deficiency (raised by DHI) letterl
I lsent to them on 25.08.2015 followed by reminder dated 07.10.2015 and decided to send final reminderi

,to the firm to furnish reply. Case is deferred to 08.12.201 5.

Pa“y Name:ZENITH

IPuclsloN PVT LTD.,
Mcet No/Date:15/80‐

ALC2/2015
27.10.2015

Status:

lDeferred

IHQFile         lRLA Fib         した。No/Dttα0710107058~IDetr
2611.2014 IDate:08.12.20151

rDecision : The Committee noted that a reminder was issued to RA, Bangalore on 30.01.2015 followed
by E-mail on 17.02.2015 and reminders on 05.03.15, 30.03.2015,01.05.2015, by e-mail dated
'J2.05.2015,12.06.2015 and 07.10.2015 to send hard copy of the application of the firm. NC decided to
iissue another reminder to RA and Firm for sending irarO copy of the application to DGFT HQ for,
iratification of norms. Case is deferred to 08.12.201 5.

|

ICase No.:3/21/80¨ ALC2/2014 Paty Name:ISGEC HEAVY
ENGINEERING LIMITED

,Mcet No/Date:15/80-
IALC2/2015
127.10.2015

1淋d
|

圏瓢I詰:
uv oHil l.tt*

13罵3品掲5剛タツAm夕
IRLA Fne

l:05/23/040/00392/AM15/
ILic.No/Date:0510392239

b2.12.2014

'Decision: The committee noted that the firm has not replied to the deficiency
rsent to them on 24.08.2015 followed by reminder dated 08.10.2015 and decided
| ltO the nllllto fumish reply.Case is deferred to 08.12.2015.

(raised
to send■劇К面
出

I i ili#rrEo ','ilUiiot1 I 1 i2i.to.;;i;
Paty Name:BOYSEN INDIA  IMcet No/Date:15/80¨
LIMITED                IALC2/2015

I  I                           '                          I∠ ノ.lU.ZUlD              I          I

14「
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話温g薦通じjお高薔the~Iも憔熱 おヽIIttMsME‐lb恭まざ面loK28n/15‐ 1iME dated 23.10.2015 (Copy of the comments to be sent to firm and RA).
i,RA 

1aV 
tak_e necessary action accordingly. |
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FaseNQB42″
80‐ALC22"4 Ptt Namα  BOYSEN NDA
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|                 |:05/23/040/00415/AM15/
狂玉ヽこЙ現姦翼元「lo392386 ~「

~~……

11.12.2014

iMcet No/Date:15/80-

:ALC2/2015

127.10.2015

Status:
Approved

Decision: The committee decided to ratify the norms based upon the MSME l.D. Note No.30(29)/15-
Itrrtp dated 16.09.2015 (Copy of the comments to be sent to firm and RA).
lRa may take necessary action accordingly.

26iCase No.:40/24/80‐ALC2/2014 Party Namc:POLY MEDICURE IMどもiヽ 6′ bitもlij/86:  ~ζ iム titi
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|:01/80/050/00585/AM15/ 蔦

‐ALC2/2015           1Deferred

127.10.2015             1           __‐

囲 W面
11:02.2015 fo1lowed by

07.10.2015 to expedite

匝

: The Committee noted that the

inder on 18.05.2015, E)O letter dated

casc is deferred to 08.12.2015.

comments. Case is deferred to 08.1 2.2015.

ivide their letterNo.46011/103/20H― PC― II dated 31.08.2015 and decided to send reminder to the fli11ltOl

lexpeditereply,Case is deferred to 08.12.2015。
                              |

will be ttected wnh d“ ec●on to thC hrm to pa_y applКaDЮ CuSIom ouly wlLn Hlluじ sL101 Dυ
υし.  1

icasc is deferred to 08.12.2015.                                            1

firm's reply sent to C&PC on

23.0'7 .2015 and reminder dated

T Caご雨 15/24/80‐ ALC】/2014 罵 万 NameINGIPl

}繁IttF織寵譜11『蹴凡1綿P鵬
|

:  ^。 1^ぅ ハ 1(^^月 ■△^:月 0月 `ハ
A:、 ′O Onハ十hρ r lく パ,、′c“ mef∩ the■ rm lo■ lrnish reolv failinQ which the casei

igg.10.2015 and decided to give another l5 days time to the firm to furnish reply failing ylylthe case

l*iriL..".i."i"a*i't.,directiontothefirmtopuyapplicablecustomdutywithinterestforEoDC.

聴聴淵需雨
~~辮
獅F5/80-~臨静

~

l:ot)golosolo0586/AMl5/ ::051241040100394/AMl5/ 112'12'2ot4 rpate:u6' tz'ZUt) t

lDecision: The Committee noted that the firm's reply sent to C&PC on ll '02'2015 followed.byi
I

ireminder on 1g.05.2015, Do letter dated z3.o7.zoi5 and reminder dated 07.10.2015 to expediter
:

lcomments. Case is deferredto 08'12.2015_ -.*__"*,* -*--*-,-",-- 
,i
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縣雨繭 画面爾面

2710.2015

冊 品 広叩y膨糀αttΨmけ ら器ゆ… 8為82劉 5
DetisioI:■16こj品

“

i話どIぷigl that th`五品's reply sent to CdttPC on ll.02.2015 fonowed by
lreminder On 18.05.2015,DO letter dated 23.07.2015 and reminder dated 07.10.2015 to expedite



IHQ Filc
■01/RO/n:01/80/050/00551/AM15/

IRLA File
'.votLltvawtvvJJJlntytrJt LJ.ta.Lwta tuolE.vo,lz.zvlJ )

noted that the firm has not replied to the deficiency (raised by C&PC) letter l
■′じじiSユ Ull: i nCし oΠIInIIECC nOIcc lnaI Ine lllHi nas not repllea to tne clellclency tralSedじ yじ &rじ ,letterl
ISent to them on 01.06.2015 followed by DGFT reminder dated 24.08.2015 and flnal reminder datedl
08.10.2015 and decided to give another l5 days time to the firm to furnish reply failing which the case
will be rejected with direction to the firm to pay applicable custom duty with interest for EODC.
:Case is deferred to 08. 12.201 5.

iCase No.:43/3ノ 80‐ALC2/2015 1PTり Name:SHAKTIPUMPS

i                  :(INDIA)LTD.,

32 IHQ File IRLA File

156/24/040/00051/AM15/

IALC2/2015
127.102015

Status:
11)eferred

iDefer

iDate:08.12.2015

ILic.No/Date:5610004495

116.12.2014|:01/80/050/00043/AM16/

lDecision: The Committee noted that the firm's reply dated 25.09.2015 has been sent to DIPP on

;27 .10.2015 for comments. Case is defered to 08. 1 2.20 I 5.

I Case No.:55/24ノ80-ALC2/2014 Pany Name:ALSTOM     ‐Meet No/Date:15/80-   IStatus:
| |                   ITRANSPORT lNDlA LIMITED:ALC2/2015         1Deferred
|  ド …

l■lDIA LIШ

■ 針羅篇

げ
弊 轟

韓Q HL    
…………
I己辱籠
…………………………

蘭派新荒語漁
,.nl′ on′nく nノ An′ Aハ ′Aヽイ1く ′       .● う′う 1′

^′
ハ′
^^11ハ

′Aヽ イlξ ′       ¬ 01う う01月r:01/80/050/00600/AM 15/ .:322110401001 l0/AM l5/ ,18.12.2014 Date:O8.12.201 5
JJ

rDecision: The Committee noted that the firm has not replied to the deficiency letter sent by DEIT vide
1 lcier No.17(31)/2015-IPHW dated 24.07.2015 followed by DGFT rcminder dated 08.10.2015 and
i idecided to send inal reminder to the nilll to imish reply failing which the case will be rdected

i :WithOut further notice with dircction to the irm to pay applicable custom duty with interest for EODC.|

l iCase is deferred to 08.12.2015.                                        I

IPattName:POLY MEDICURE IMcetNo/Date:15/80-  iStatus:
:LTD.                 :ALC2/2015          :Deferred

~獅
蔽T面孤九誌:i5/80-   琴

…

……
:

1針軍盤T    Pe.rred  i

Pa中

」       ||

| :Decision:The Committee noted that the f11lll's application has been sent to C&PC on ll.02.2015,

I翌 __Py∫報呻 Fl°
n18.0■2015,DOに■er iom Ch」manゎ JS,C&PC on 23.0■ 2015 mdi

rreminder on 07. I 0.201 5 to expedite comments. Case is deferred to 08. 12.2015.

:認Wi」鷺』l器蹴¶1躍
trttT鮮
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I reminder on 07.10.2015 to expedite comments. Case is deferred to 08.12.2015.
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No/Date:15/80‐
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IDecision:Thc Committce noted that the flrm's representative Shri ttay Shalilla,Managing DirectorlDecision:Decision:Thc Committce noted that the flrm's representative Shri ttay Shalilla,Managing Director

attend the`personal heaHng'on 15.09.2015 and explained the impoi and expo■
items before the NC.|

However,as the explanation was not convincing,NC decided to aHow more time to the fliln to submit

fresh representation for ratiflcation ofthe AA.Casc is deferred to 08.12.2015.

Mcet No/Datc:15/80- Status:
Deferred

丁
|
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一

O."i.io"iifre bommittee noted that the firm's application has been sent to C&PC on ll'02'2015

followed by reminder on 18.05.2015, DO letter from Chairman to JS, C&PC on 23'07'2015 and

inder on 07.10.2015 to expedite cominents.Case is deferred to 08.12.2015.

PC-ll dated 09.09.2015 (Copy of the comments to be sent to firm and RA). 
I

I

may take necessary action accordingly.

冨
¨
¶ 鯰 下 鱚

¨
町

「け回Ю鰤0/0065吸m夕        |
Decision: The committee decided to rati$z the norms based upon the MSME ID No.30 (l60yl5-MElrecrsron: lhe commlnee oecloeo to rallry Ine norTns oassu uPurl ulti lvrrrYrl-i ru r\u.Jw \rvv//rJ-rvrL
dated27.10.2015 (Copy of the comments to be sent to firm and RA).

IHQ File
:01/80/050/00044/AM16/

The Committee noted that the firm's reply dated 25.09.2015 has been sent to DIPP on

.10.2015 for cornrnents.Case is defcrred to 08.12.2015.

| 卜emhder oi o7.10.2015 to exped■ e comments,Caseヽ detrred to 08.12.2015.

「 IALC2/2015
1                 127.10.2015 町

~

:01/80/050/00588/AM15/



RA may take necessary action accordingly.

1孫

赫 ¨ 面 丁

1   頸

:15/80-

FO百b~~~~~匡r蔦~恩鳳、3 ~1需肝:0410159951:01/80/050/00557/AM15/    1:04/24/040ム

Status:

IDeferred
:

Defer
Date:08.12.201 5

421      ‐  ―

IDecision:The COmmittee noted that thc flrm has not rcplicd to the MSME dcflcicncy lcttcr sent
ldirectly to them on 30.07.2015 foHowed by reminder dated 24.08.2015 and flnal renlinder dated

107.10.2015 and decided to give another 15 days time to the fllHi to furnish reply failing which the casc

lWill be reieCted with direction to the f1111l to pay applicable custom duty with interest for EODC.

ICasc is deferred to 08.12.2015.

iCase No。 :4/27ノ80‐ALC2/2014 Paty Name:ANGIPLAST
PRIVATE LIMITED

IMcet No/Date:15/80-    Status:

IALC2/2015         1Deferred
‐27.10.2015             1

143

IHQFile        lRLAFib        した.No/Dttα 0810134190 1Detr
:01/80/050/00629/AM15/      :08/24/040/00366/AM15/ 01.012015 'Date108.12.2015

Decision: The Committee noted that the firm has not replied to the C&PC deficiency letter sent
directly to them on 16.06.201 5 followed by DGFT reminder dated 24.08.2015 and final reminder dated
108.10.2015 and decided to give another 15 days time to furnish reply failing which the case will
irejected with direction to the firm to pay applicable custom duty with interest for EODC.
rCase is deferred to 08.12.2015.

ICase No.:4/24/80‐ ALC2ノ2014 Parり Name:TERUMO
| IPENPOL LIMITED1                  1

Meet No/Date:15/80-    IStatus:

1針胃盤ピ 11)eferred

IHQ Filc IRLA Filc
~~し
た。No/Dttα5310018469 1Detr

441:Oi/80/050/00549/AM15/   :5J/24/040/00014/AM15/    1屁
:σl.b51`~~~~~ ~ Ь圧

`:08.12.20151  1Decision:The Committce noted that the flrm's application has been sent to C&PC on ll.02.2015
1 1fO1loWed by reminder on 18.05.2015,DO lcttcr from Chairman to JS,C&PC on 23.07.2015 and
‐ lreminder on 07.10.2015 to expedite comments.Case is deferred to 08.12.2015.

Case No.:12127 /80-ALC2/2014 Parry Name: AZAD 鍋 ∝

 謳
127.10.2015              1

1Lic.No/Date:0910061508  ‐Defer

08.01.2015         1Date:08.12.2015

, iDecision: The committee noted that the firm's reply dated 14.06.2015 has been has been sent to DHI

; ,on 26.06.2015 followed by reminder dated 24.08.2015 and 08.10.2015 to expedite comments.
, ,Cur" is deferred to 08.12.2015.

15島Ъ品児5υ∞
“
7AⅢ y

IEGINEERING PRIVATE
LIMITED

RLA File

:09/24/040/00542/AM15/

Case No.:10/24/80-

ALC2/2014
Pa●y Name:PRECIS10N

IEQUIPMENTS(CHENNAl)PVT.LTD.
Mcet No/Date:15/80-

lALC2/2015

127.10.2015

Status:
Deferred

146 HQ File IRLA File:04/24/040/00258/AM15/
j;01/80/050/00555/AM I 5/ 

i

,Oecision: it 
" "o**itt." noi"a that the

to DIPP on 27.10.2015 for conllncnts.Casc is deferred to 08.12.2015.

一

11
略

げ̈
一い・卜・‐．



「

い 高 而 而 蔽 繭
正 面 高 面 面 高 F~隔 雨 3読まb潟)総 ぬ

肌 d ll  .                   lDrTDハ ρロ ロ ′ヽ INnIΔ       :AI C'/'01S:ヤ…………~~霞
1価Cw翠攣  評解駕T   Peたrdll

[1需応扁蕊
「

一躍瓶鷺班:―
―
麗最姜TT通轟Lゴ

1鳥¶::ツ‰憾?瑞
l需
燎1思ⅧRI

s ume to fumish reply failing which the case willl
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「
ICaseNo.:3/24/80‐

ALC2/2011

‐HQ File
101/80/050/00548/AM15/

ne.irio.rt The Committee noteJ ihat the firm's application has been sent t

followed by reminder on 18.05.2015, DO letter from Chairman to JS, Cd

reminder on 07. I 0.2015 to expedite comments. Case is deferred to 08. I 2.2015.

萱彎性_I圏四旺  |
148 転需鳳L蔦百

~司
濶雷
面了臨 蔦

|:DO/Z4/υ 4U/υυυlD/AlVll′′       11■ ,Vl・ 4Vl′              |レ‐■シ・V―●●―●―ν̂´ ‐

noted that the flrFn'S application has becn sent to Cだ にPC on ll.02.20151

18.05.2015,DO letter from Chaillllan to JS,C&PC on 23.07.2015 andl

1

ICase No.:75/27/80‐ ALC2/2014 1Pa■ y Name:MOTHERSON
I                     ISUMISYSTEMS LTD.,
|

の需濡温;焉「
~~澁
蕩蔦百

Mect No/Date:15/80-

lALC2/2015

27.10.2015

ｄ一ｍ̈
Date:0812.2015

becぉ bn:The ComttIEc noted thtt t籠 ■m's ap面に漬bn has becl sent tg c&Pc on‐ 13.02.2015
followed by reminder on 18.05.2015, DO letter from Chairman to JS, C&PC on 23.07.2015 and;

ireminder on 07.10.2015 to expedite comments. Case is deferred to 08.12.2015. 
i
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IIttj応五oЮ023υAvll___Ⅲ 亜 II_二 壼 ______|
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｀ 高 iS the漏 撚 d upOnth HP D L 12/117/別

l

i  l ttiW首 苫1:Wi∬ :::ド乱 町 晰 T:i‖ ∬ :琳 臆 b br4200 Kgs bdngに∬
:

ιL^_`L^_^● ´ ^^■ ^^+^F:+ハ _:h AVAAr● Arハ パ =:r'                                   :than the net content of item in export product.

3. Quantity of import item at Sl. No. 2 may be allowed as applied of i.e. 554 Nos. on net to'
net basis with accountability clause

RA may take further necessary action accordingly. 」
Status:
Deferred

!-_---_---*l

Case No.:11/9/80-ALC2/2015 Pa■ y Name:STYL RITE
OPTICAL INDUSTRIES

IMect No/Date:15/80‐

:ALC2/2015
:27.10_2015
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:Decision: The Committ." not"O flrui Capc ,ia"
ihas provided comments for ratification of norms. ,

Ito ask the TA to clarifu whether the same lenses

its OM No.46011/104/2015-PC― II dated 30.09.20151

iExport Product. Case is deferred to 08.12.201 5.

However, after perusal of the comments NC decided
imported by the firm are being used by them in the i

獅猾
……~獅
    
｀

温 1鳳ξtt」
~隠

'語

蕊ふ1蔦

1造き]肩躊
te 15/80‐

レ■102∝ 5
ILic.No/Date:0510392924
11901.2015

:status: 
)

rDecision: The committee decideJ to ratifo the norms based upon the MSME
)dated 27 .10.20 I 5 (Copy of the comments to be sent to firm and RA).

IRAmり tよe necessav a面 on accordhgけ .

ID No.30(55)/15‐ME:

|            |■ |           '

Case No.:51ノ 27/80‐ ALC2/2014 :Party Name:BOYSEN INDIA
ILIMITED
i

IMeet No/Date:15/80-

:ALC2/2015
,27.10.2015

,status:

lApproved

13         RLAFne   ~戸

~~語

帝 鶯 戸

蒟 亜 砺

|:05/23/040/00484/AM15/

=:        
‐

| 

…

斉繭品蓋温範 I耐 蔦 I話蓋ξЪI轟 upon the MSME
RA).

ID No.30(42)/15¨MEI
, rdated 27.10.2015 (Copy of the comments to be sent to firm and

I lR{ may take necessary action accordingly. 」

爾

雨 鰯 /80-ALC2/2011…

:簿 夢
Ⅷ 臨 IIm15/80-…

1熱
「

…

lHQ File:01/80/050/00663/AM15/1RLA File              :Lic.No/Date10310793102  1
1               ::03/94/040/00942/AM15/    120.01.2015       :

"ecisio証

~The 

ё3■語 I``蔦tedi嘉 hι itthas not repli話 お the i品籠Iご正僣 trai:Lど

"Ы

II警

iSent tO thCm― on 01.05.2015 followed by remindcr datcd 13.07.2015 and flnal reminder datedi
24.08.2015 and decided to reieCt the case with direction to the irm lo pay applicable custom dutyl

lwith interest for EODC。                                        |

IRA may take necessary acdon accordingly.                            1
1

―
:

IPRIVATE LIMITED 127.10.2015

154

1絆器eNα″″278卜ALC22014

L61

:::=l‐ 卜,7.■ 1●
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':ご
託毒腎孫著Fri

欺
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IHQ File               lRLA Filc               iLic.No/Date:0310793108 1Defer        l
:01/80/050/00665/AM15/   1:03/94/040/00972/AM15/   120.01.2015       ,Date:08.12.2015 1

1Decision:The Commttee noted thtt the im's repサ dated 10.09.2015 sent to DIPP on 15.09.20151

:was incomplete and decided to ask the■ 111l to furnish complete reply.Case is deferred to 08.12.2015.1
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the MSME ID No.30 (98Y15-ME

may take necessary action accordingly'

「
Case No.:8/27/80-ALC2/2014 PttNamc ND― SPHNX ttdNoわ 江α15慇0-~    |

甲蜃TttX諄器… いd
"鶴認::j:鳳:鳥 iζ 陽璃蕊蕊蒜蔦II閉溜需

面而輌戸
1諏薫硯蕊

I lD."i.ion: The committee noted that the firm's reply dated 03.09.2015 has been sent to MSME on
t ',17 

.O9.2Ol 5 for comments. Case is deferred to 08.12.201 5.

「
FaseNo所

繭 I面 而
~  LORE~lM編

而 15/80-師
~1

).,      :ALC2/2015

i 'p7.to.2ot5 i i

HaFl. [RLAiire--- @lb* ---i
:0 t/80/050/00632/AMt5/ l:071241040/00385/AMl5/ .02.02.2015 lDate:O8. t2.2015 |.__,______l
Decision: The committee noted that the firm has not replied to the deficiency letter (raised by DHI) 

|

sent to them on 08.10.2015 and decided to send reminder to the firm to furnish reply. 
i

,7.10.2015
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Decision: The Committee noted that the firm has not replied to the deficiency
dated 08.10.2015 and decided to send reminder to the firm to expedite reply.
Case is deferred to 08.12.2015.
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23.04.20151

byMSNIIEI
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ICase No.:14/27/80¨ ALC2/2014

|

Party Name:ESSAR PROJECTS Meet No/Date: l5/80-
厚
ド
ｌ
ｒ
澤
―
―

16

Status:
Deferred

ド
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FRLA File

:ALC2/2015

,27.10.2015
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lDecision: The Committee noted that the firm has not replied to the deficiency letter issued by DIPP
ldated 08.10.201 5 and decided to send reminder to the firm to expedite reply.
Case is deferred to 08.1 2.2015.

1臨蕊蕊 ξ :52/24/040/00062/AM15/



ICase No.:55/27/80‐ ALC2/2014
「 協 柵

α BOYSEN N〕A

囮 蕊 蔦
162

Decision: The committee decided to ratifv the norms based upon thc MSME
RA).

ID No.30(43)/15‐ME
I rdated 16.09.2015 (Copy of the comments to be sent to firm and

l

. IRA may take necessary action accordingly. 」

iCaSe iS deferred to 08.12.2015.

103.06.2015)leter Senttg them on 10.06.2015 fo1lowed by reminder on 24.08.2015 and inal reminderl
ldated 08.10.2015 and decided to grant 15 days rnore tirne to furnish reply.

~・ フ  ^｀ ……・~~‐ ・́              "=VVし ,ヽ V′ ν ●●しV。 ■υ′VV~      `0し 0し u● .

I       EN:鐵営ξPv.LTD"1針羅盤ず   Peferred
Case No.:15/3 /80-ALC2l20l5 Parry Name:G.B.

-- -l::---i 
.":::::- i i

juq rire mA Fib- lI-i.No/Dut"o4l0l60r r0 lD"f". i

l:01/80/050/0001s/AMl6/ '1:04/241040100271/AMlsl lOs.Oz.zOtS iDate:08.12.201s I

@;ttt"" d"f"t"*y (."t-d by DHI 
""1

[  7-  i>鰯赫耐|

「 ¨
蒟 HERMAX LTDI IMeet No/Date:15/80-

:ALC2/2015
Status:status:
Deferred

127.10.2015

1 lHQ File              'RLA File
1641:01/80/050/00039/AM16/      131/83/040/00232/AM15/

1 1Decision:The cOmmittee nOted that earlier the nrm'

'HQ File RLA File Lic.No/Dare:3110065257 Defer
,:01/80/050/00039/AM l6l :311831040/00232lAMlSl 05.02.2015 Date:O8.12.2015

lDecision: The Committee noted that earlier the firm's application was sent to DHI on 30.07.2015 for
rcomments. However, as the case pertains to DIPP, NC decided to send the application to DIPP for
examination and comments.
Case is deferred to 08. I 2.2015. :
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品60/3/銀Attё

"b島 1拙聴需藩F~~臨璃T15/80-~聴蕊F¬
j iCase No.:60/3/80- ALC212LLS ieurty Nur., aARSEN & 

-- - - 
iu..t No/Date: t5/80- Etrtr" - - 

'i i itougRo LrMrrED ,,atcz/zots lApproved 
:ll I --- lzt.ro.zors r r

i-- ifQ Fit. 
-*iLtrN"/D"t.,0310793628

ioo i:01/80/050/00060/AMl6/ {:03/95/04900r08/AMts/ i0s.0 i _ i

I llecision: The committee decided to ratifu the norms based upon the DIPP ID No. t2lttTl}O:.5-l
I |TSW66 dated 27.10.2015 as under:- I

I I L. Net Fabricated weight of 208.684 MT may be specified with the quantity of export item. 
I

彎

‐♯鮮躍|

Decision : The Committee noted that the firm has not replied to the C&PC deficiency letter dated:.22.06.2015 sent directly to them followed by DGFT reminder dated 24.08.2015 and final reminder,
ldated 07.10.2015 and decided to grant l5 days more time to the firm to furnish reply.
iCase is deferred to 08.12.2015.



12. lmport item at Sl. No. 1 shall be of relevant grade and thickness as contained in the
product.

1 3.Thickness range ofimport ttem at SI.No.l may be modried as″ 70 mm to 150 mm″

1 4.Quantky of import tem at S:.No.l may be allowed as l.05 Kgs./Kg.content in the

l     prOduct.
5. Quantities of import items at Sl. No. 2 & 3 may also be specified as 50 Nos. & 12 Nos.

respectively in addition to their weights.
6. lmport items at Sl. No. 2,3,8 & 9 may be allowed on net to net basis with accountability clause.

7. Quantities of import items at Sl. No. 4, 5 , 6 & 7 (welding consumables) may be allowed as

applied for i.e. L243 Kgs., 2000 Kgs., 4937 Kgs. & 9180 Kgs. respectively.
8. Quantity of import item at Sl. No. 1O(Paint) may be allowed as applied for i.e. 1000 Kgs.(500

Litres).

lRA may take further necessary action accordingly.
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耳 i面高罰710107595醗r

l:01/80/050/00643lA}'{lsl ::07 /2410401003971AM151 :l I .02.2015 lDate:08.12.2015 I

lDecision: The Committee noted that the firm has not replied to the deficiency (raised by MSME) letter r

ldated 15.06.2015 sent to them on 30.06.2015 followed by reminder dated 08.10.2015 and decided to
,send final reminder to the firm to furnish reply. Case is deferred to 08.12.2015.
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ま`扇 蘇 A士シ】面
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静渾
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IttIII「
……
需靱薫IIIIT~~1輌薄T面雨商・ F…

……
:68::01/80/050/00049/AM16/ :03/94/040/01007/AM15/    11.02.2015

| 'Decision:The commitee decided to ratitt the n0111ls based upon the DIT U.0.No.17(28)/2015-

: IIPHW dated 20.10.2015(Copy Ofthe comments to be sentto■ Ⅲland RA).

|IRAmりぬke necessary acdon accordngy.

…
iCa“ NoI七2/3/80LALむう/201=

:

:

:HQ File

を9ⅢⅢΨ智9"7今甲γ
; ;Decision: The Committee noted that the firm has not replie: 11

firm has not replied to the deficiiciency (raised by DHI) letter
Iscnt to them 30.07.2015 followed by relninder dated 26.08.2015. The flnn vide its letter dated

獄器∬:輸 .Ю
ught ame叩ゎnh ttμ el.bet 2鋭 ,NC“d“dЮ

"ndid 
Кmh“
“
oぬe■m

iCase is deferred to 08.12.2015

iCase No.:58/27/80‐ ALC2/2014 1Parり Name:POLY MEDICURE
I                     :LTD.

IMcet No/Date:15/80-

lALC2/2015
127.10.2015

Status:
:Deferred
i

'Defer      llDate:08.12.20151
「

|:05/24/040/00536/AM15/

Lic.No/Date:0510393179
1■ へ 合
^へ
A■ ′

112.02.2015

IRLA File

階

品「∵
16

Name:L&T― MHPS No/Date:15/80-

GENERATORS 5

ATE LIMITED .10.2015

Flle 10793788
1.02.2015 12.2015



Decision: The Committee noted that the
reminder on 18.05.2015, DO letter dated
icomlnents.

Case is deferred to 08.12.2015.

firm's reply sent to C&PC on
23.07.2015 and reminder dated

ll.02.2015 fo1lo、ved by
07.10.2015 to expedite

η需蕊蕊:菰肩ξ

Case No。 :72/27/80-ALC2/2014 iP"'ry N;;vorrH HiD[o
iPRIVATE LIMITED

iRLe nite
l:05/24/040/00547 I AMt 5I

Mcet No/Date:15/80-

:ALC2/2015
27.10.2015

!Defer

113.02.2015

Status:
Deferred

IDate:08.12.2015

IDecision:The cOmmittee noted that DHI has raised deflciency letter
TSW(B)dated 08.07.2015 in the nrm's applた ation and decided to send託

iCaSe is deferred to 08.12.2015.

vide their U.O. No.3(2)il5-i
to the firm to furnish reply.

i

. ....1

iCase No.:66/27/80‐ ALC2/2014 Parり Name:BOTIL OIL     Meet No/Date:15/80-    Status:
‐                    IT00LSINDIA PVT        :ALC2/2015          1Deferred    l
‐                  LTD(FORMERLY BAKER OIL 2710.2015         1         ‐

IHQ File               RLA File              Lic.No/Date:0510393197 1Defer
:01/80/050/00691/AM15/       :05/23/040/00518/AM15/       116.02.2015               1)ate:08.12.2015

1Decision:The committee nOtcd that the untt has submkted representations in various Advance

,AuthoHzations where the untt has been requested and reminded eaJier to furnish essentiality certincatc

issued by thc DirectOrate General of Hydrocarbons.The committee also noted that in these

lrepresentations,thc un■ has sought to grant waivcr for submission of DGHC certiflcates in rcspect of

certain AAs.The committee noted that on the issuc of essentiality certiflcate,DES I Section vide notel

dated 04.03.2013 had taken up this mattcr、 vith the Policy VI Section of the DGFT for secking their
72 comments and clariflcatiOn. It、 vas also noted that Policy VI Section had further taken up this matter

,with the TRU Section of the Department of Revenue vide their note dated 28.02.2014. The TRU
lsection vide their OM No. 3541148/2013-TRU dated 28.02.2014 offered comments/clarifications on

Ithis issue.

l

lThe committee decided that since Policy VI Section had earlier taken up this matter with the TRU
lsection, the matter was again referred to Policy VI Section for taking up the matter with the TRU
tsection, Department of Revenue again bringing to their notice the request made by the unit for
rgranting waiver for submission of DGHC certificates and reminder to PC-VI Section was also
,issued on 19.10.2015 to expedite reply.

lCase is deferred to 08.12.2015.

|

iCase No.:68/3/80-ALC2/2015 Paty Name:UNIRAY
IMEDICAL LLP

IMeet No/Date:15/80-

IALC2/2015
127.10.2015

rStatus:

;Approved
|

IHQ File:01/80/050/00068/AM16/1RLA Filc

73 1                             1:03/95/040/00973/AM15/

Lic.No/Date:0310793894  1

16.02.2015              1

IDecision:The cOmmittee decided to ratitt the nOII:Is baSed upon the C&PC OM No.460H/60/2015-

PC― II dated 09.09.2015(Copy Ofthc cOmmcnts tO be senttO flilll and RA).

|
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Meet No/Date:15/80‐ Status:



MAGNETS LIMITED

~瑶
翻蕊蔦鳳/

IDecision:The committee noted that the flrln's reply dated 27.10.2015

1scntto DIPP on 27.10.2015 for comments.Case is deferred to 08.12.2015.

sent through e-mail has been

Decision: The committee noted that MSME has provided comments vide ID No.30 (154y15-ME dated

20.10.2015. Norms Committee observed that wastage allowed was very high and decided to see the

of sub-committee in this regard. Case is deferred to 08'12'2015' 」

firm has requested for 1 5 days time. case is deferred to 08.12.201 5.
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on: The Committee noted that DIT has raised deficiency letter vide their U.O. No.l7 (29)12015-

dated 05.10.2015 in the firm's application and decided to send it to the firm to furnish reply'

is deferred to 08.12.2015.



jDecision: The Committee noted that the firm has not
sent to them on 24.08.2015 followed by reminder dated
ito the firm to expedite their reply.
iCase is deferred to 08.1 2.201s

replied to the deficiency (raised by DHI) lener
08.10.2015 and decided to send final reminder

P百
雨I蔦而 面 己 面 Z

|

巨赫 FREEDOM IMcet No/Date:15/80-
IALC2/2015

127.10.2015

OPTHALMIC PRIVATE
LIMITED,

Status:
Deferred

[01整墨1,990“ 1ハMly
RLA FHc
:04/24/040/00293/AM15/ 明

赫
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詭
“
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lretumed to C&PC).Case is deferred to 08.12.2015。                             |
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127.10.2015

1Lic.No/Date:0710107705

125.02.2015

Status:
:Deferred

Defer

.Date:08.12.2015

躊頭:蕊閻 藷1~蕊辮蕊I輌嘔驚恵濡蕊儒
llirln yi申 卜ter_dated 15.09.2015 has sought ume up to February 2016 to fumヽ h reply.
paseぉ detrred to 08.12..2015
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1器航5υ0069νAmy

IT00LSINDIA PVT       ,ALC2/2015
1LTD(FORMERLY BAKER OIL 27.102015

野

by MSME on
furnish reply.

Meet No/Date:15/80‐

1鵬
dl

~IRLAFne     
い No/Dttα0510393425 petr  ly?:!049y::gl111YI1 loz o: zors Date:0812.2015

, lDecision: The committee noted that the unit has submitted representations in various Advancei

I iAuthorizations where the unit has been requested and reminded earlier to furnish essentiality certificate I

ol 
- --l-------

6r issued by the Directorate General of Hydrocarbons. The committee also noted that in these r

, lrepresentations, the unit has sought to grant waiver for submission of DGHC certificates in respect of I

rcertain AAs. The committee noted that on the issue of essentiality certificate, DES I Section vide note

,dated 04.03.2013 had taken up this matter with the Policy VI Section of the DGFT for seeking their
lcomments and clarification. It was also noted that Policy VI Section had further taken up this matter
iwith the TRU Section of the Department of Revenue vide their note dated 28.02.2014. The TRU l

jSection vide their OM No. 354114812013-TRU dated 28.02.2014 offered comments/clarifications onl
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 ― ―― ― ―                                                                          !

I  II[I:llillilllilidthatsinCeP。 liCyVISectiOnhadearliertakenupthiSinatterWiththeTRUI
|

IThe COmmittee decided

iSection, the matter was again referred to Policy VI Section for taking up the matter with the TRU
l

,Section, Department of Revenue again bringing to their notice the request made by the unit for

lgranting waiver for submission of DGHC certificates and reminder to PC-VI Section was also

l  issued On 19。 10.2015 to expedite reply。

|いeも detred b O&鯰.201i

f-@ffi@F"t*'i
i I lpucnrepnrNc LrD. ltLc2t2ots lApproved Ill I lzl.to.2ots I 

I

i iHq El" ,0l78o7osotooos+lAMror nr--n Fl. Ei"N"/D;;;s0100021s6-[- - -i
i*o I l:50t24t040t00020/AMl5/ 10s.03.2015 I 

I

I lDecision: The committee decided to ratifu the norms based upon the DHI U.O. No' 3(133y15-TSW 
i

I ltgl dated 21.10.2015(Copy of the comments to be sent to firm and RA). 
Ilrl
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l  lCaseNo.31/3/80-ALC2/2015  猛
a田りNll‖

1メ
y:INDノ

||         INttsLTD.  1針羅鰍F    Pe.rred  l:rli

| 1so**- IRLA Fil" 
-- 

ili"N"lo"t.':r rooos:og F"f* -i
i861,ovaolos0/00031/AMl6/ l:31/83/040/0o248tAMts/ loe.o:.zots iDate:08.12.2015 

|lre :-l
I lDecision: The Committee noted that earlier firm's application was sent to DHI on 16.09.2015 forl

, icomments. However, DHI has informed that this case pertains to MSME and accordingly NC decided 
I

Lto send the firm's application to MSME forcomments. Case is deferred to 08.12.2015._____ _l

ceftain AAs. The committee noted that on the issue of essentiality certificate, DES I Section vide note

,dated 04.03.2013 had taken up this matter with the Policy VI Section of the DGFT for seeking their

町¬
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6;;"tr;.d "fiF,*tiil ti", da f*rh* t"k"" rp thirr*tt". I

rwith the TRU section of the Department of Revenue vide their
iSection vide their OM No. 354/148/2013-TRU dated 2g.02.2014
Ithis issue.
I

The committee decided that since Policy VI Section had earlier taken up this matter with the TRU
isection, the matter was again referred to Policy VI Section for taking up the matter with the TRUSection, the matter was again referred to Policy VI Section for taking up the matter with the TRU
,Section, Department of Revenue again bringing to their notice the request made by the unit forr
granting waiver for submission of DGHC certificates and reminder to PC-VI Section was also
issued on 19.10.2015 to expedite reply.

Case is deferred to 08.12.2015.

note dated 28.02.2014.The TRUI

offercd comments/clarincations on

隔い面凝遜「

~~~~
IMeet No/Date:15/80-

ITHERMOSTATIC
INSTRUMENTS PVT.LTD.,

RLA File

:17/24/040/00204/AM15/

ALC2/2015
127.102015

ILic.No/Date:1710006064
111.03.2015

Decision: The Committee noted that firm has not replied to the deficiency letter raisedbyDIPPsendl
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1蕊濡濡蔀薫訴I恵驚驚鸞j(B) AateA 26.06.2015 (Copy of the comments to be sent to firm and RA).
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IRA may take necessary action accordingly.
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Model
No.

QuantitY
(Nos.)

Net Weight

(Kgs.)

S4 4700 1123.1

S8 9320 3680.7

S7 2000 828

S14 1450 1006.2

S19 7028 6648

S21 755 876.1

SX12 1770 1142.6

Total 15304.7

Kgs.

2.Words,,Thicknessffiwiththedescriptionofimportitemandits
quantity may be allowed as L6234 Kgs. as

taking 1/3'd recovery from scraP '

1-.061 Kgs./Kg. content in the export products after

lRA may take necessary action accordingly. 」

No.:29/3/80‐ ALC2/2015 Name:NEW TECH No/Date:15/80-

The Committee noted that the f1111l haS nOt replied to the deflciency letter(raised by MSME)

to them 07.10.201 5 and decided to send reminder to them to furnish reply.

I iCase is deferred to 08.12.201 5.

f i-C;." M. 'si/vso-t Lcazgls -iF".ty N*"renurrro -- ffiffiFt"t*'
I I ineNeol LIMITED ltLc2lzlts iDeferredr I | 127.t0.20ts I

i'In.riil------..- iffiD'* --
i9a 1:o vsolos0/00035/AM I 6/ 1:53124104010001 8/AM I 5/ 117 .03.2015 iDate:08' l2'20 I 5
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Decision: The Committee noted that the firm has not replied to the deficiency letter (raised by MSME)|
lsent to them 07. I 0.201 5 and decided to send reminder to them to furnish reply. 

1

lCase is deferred to 08.12.2015.

.Lic.No/Date:0510393722

2403.2015

Status:
Deferred

IDetr~~~:
IDate:08.12.20151

TI

「 F器

…

/8LALC2側 5押
耀

側 鳳 NM諄

撚

…

_諄

dl

^^IHQ File              :RLA File              lLic.No/Date:0710107912 1Defer       l

Decision: The Committee noted that DHI has recommended for fixation of norms in this case as per l

,Sub-committee report. However, NC decided to defer the case for further deliberation on the matter.;
lThe firm has confirmed that the above mentioned AA has been obtained for physical exports, supply is

to Dubai(UAE). Case is deferred to 08.12.2015.

Case No。 :20/3/80-ALC2/2015

'71器

品児5υ0002υAMlα
,Decision: The Committee noted that the firm's application has been sent to C&PC on 08.05.2015
followed by reminder on 18.05.2015, DO letter fiom Chairman to JS, C&PC on 23.07.2015 and

reminder on 08.10.2015 to expedite comments. Case isdeferred to 08.12.2015. . . j

IHQ File              iRLA File              lLic.No/Date:0710107912 1Defer       l
:01/80/050/00193/AM16/   1:07/21/040/01140/AM15/    124.03.2015        1Date:08.12.2015 1

1Decision:The Commitee noted that MSME宙 deID No.30(152)/15-ME dated 16.10.2015 has raisedi

deflciency in the f11111's application and decided to send itto the flrm to fumish reply.          I

ICase is deferred to 08.12.2015.                                             1

18器島児50ЮOり3/AMlα
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IDecision:百罷 commitec蔦湯面Ъ高百1語 lorms based uponぬ e DPP D Nα  12月 17/20151: IDecislon:The committee decided to ratily the norms based upon the DlPP lυ
 No.12/11〃 ZUl)―

l TSW/99 dated 27.10.2015 as unde■―

,1:瀾漁 II猟球I粥榊懺亜曹]・榊詰
product as claimed by the firm.

4. Quantity of import item at Sl. No. 2 may be allowed as 2 Nos. on net to net basis. Duty free

weight of this item may be allowed as applied for i.e. 7772.55 Kgs. inclusive of 3.1 %

wastage.

Quantities of import items at Sl. No. 3, 5, 6 & 7 may also be specified as 5 Nos., 7 Nos., L No.

& 1 No. respectively in addition to their weights.
lmport items at Sl. No. 3,5,6 & 7 may be allowed on net to net basis.
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7. Quantity ofimport item at SI.No.4 may bea‖ OWed as 35 Nos.on net to net basis.Duty free.

weight of this item may be allowed as applied for i.e. 279L9.5 Kgs. inclusive of L'8 %l

wastage. I

8. Quantity of import item at sl. No. 8 may be allowed as 1 No. on net to net basis' Dutv free I,i
weight of this item may be allowed as applied for i.e. 115.5 Kgs. inclusive of 4 % wastage' 

. . I

9. lmport items at sl. No. 9 to 17 & 19 to 23 may be allowed on net to net basis with i

I

accounta bility clause.

10. tmport item at sl. No. 18 may be allowed as per policy for spares.

11. lmport item at Sl. No. 23 to by supplied along with export item'

13. Quantity of import item at Sl. No. 30 may be allowed as 1703 Kgs.

14. Quantity of import item at Sl. No. 33 may be allowed as 1.038 Kgs/Kg' content

product as claimed bY the firm.

rd for. I

I

in the export 
I

12. Quantities ofirnport items at Sl.No. 24 to 29,31&32 maybea‖ oWed as apphed for.

J

lne.uy take necessary action accordingly

ICase No。 :46/3/80-ALC2/2015 iParty Name: DYNAMATIC
Deferred

「
ECHNOLOα ES ЫMITED,1針

腎 盤 ピ

6
1っ く n2つ nlく125.03.2015

:Decision: The Committee noted that the firm's application has

, ,followed by reminder on 13.07.2015,24.08.2015 and 08.10'2015
been sent to MSME on 08.05.20151

for comments and decided to await
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is deferred to 08.12.2015.              I
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iRA may take necessary action accordingly.

Party Name: CEE DEE
VACUUM EQUIPMENT PVT
LTD

No.:65/3ノ80-ALC2/2015 Name:PROMAC
INDUSTRIES

lHQI肩
‐~

ILic.No/Date:0710107942
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1   需 評蕊籠評
=Case No.:21/3/80-ALC2/2015 Parけ Name:INTERPUMP   IMeet No/Date:15/80-

lHYDRAULICSINDIA PVT. IALC2/2015
,LTD.,                 27.10.2015

Status:
Deferred
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^^__^_4_ ρ ^^^:^奥 ^r_… ^′lowed by reminder on 07.10.2015 to expedite comments. Case is deferred to 08.12.2015.

IDecision:The Committee noted that the flllll's application has been sent to C&PC on 08.05.20151

fbHowed by reΠlinder on 18.05.2015,26.08.2015 and again on 07.10.2015 to cxpedite cominents.

Case is deferred to 08.12.2015.
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Case No。 :4/9/80-ALC2/2015

HQ File

:01/80/050/00189/AM16/

~1鸞
13ふ
こξttr爵■
饉儒霜

彫刷iυ∞“
νAm″

‐Mcet No/Date:15/80‐

Lic.No/Date:0410160639

Status:
Deferred

Defer
Date:08. 12.201 5

Decision: The Committee noted that the firm has not replied to the deficiency letter (raised

jMSME) sent to them 08.10.201 5 and decided to send reminder to them to furnish reply.

,Case is deferred to 08.12.2015.
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109
HQ File

:01/80/050/00190/AM16/

The committee noted that hard copy of the application of the firm has

ite renlinder sent to thern on 24.08.2015 and 08.10.2015 and decided to rclnind

not been received
RA & firm again

Ito send hard copy of the application to DGFT(HQ) for fixation of norms.

Case is deferred to 08.12.2015. J

Lic.No/Date:0410160643

05.06.2015

ICase No.:1/6/80¨ ALC2/2015

|

lcase

export items.

2. Basis/justification for the quantity of import items.

is deferred to 08.12.2015.

112
HQ File              lRLA Filc             lLic.No/Date:0910062346 1Dcfer      l
:01/80/050/00186/AM16/    :09/24/040/00153/AM16/    120.07.2015        1Datc:08.12.20151

Decision:The Comlnittee noted that hard copy of the application of the f11lH has not been receivedl

desphe reminder sent to them on 24.08.2015 and decided to remind RA&Я illl again to send hard:

copy ofthe application to DGFT(HQ)fOr Яxation ofnolHls.Case is deferred to 08.12.2015.      |

Decision: The committee decided to ratify the norms based upon the MSME U.O. No.30(l32yl5-l
ME dated 27.10.2015(Copy of the comments to be sent to firm and RA).
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:01/80/050/00248/AM16/

26

No.:5/9/80‐ ALC2/2015 Meet No/Date:15/80‐

ALC2/2015
27.10.2015

-     1

No/Date:15/80-

110065609
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Decision: The Committee noted that the firm has not

request in their reply dated 31.07.2015 and decided

applicable custom duty with interest for EODC.

RA may take further necessary action accordingly.

~臨
瓦戸

: provided documentary evidence in support of their

to reject the case with direction to the firm to pay
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lDecision : The Committee noted that hard copy of the application of the firm has not been received
,despite reminder dated 07.10.2015 and decided to remind RA & firm again to send hard copy of the
application to DGFT(HQ) for fixation of norms.
lCase is deferred to 08. 12.201 5.

=FaseNo両

面 繭 百 PXONam」 IND―SPHINXい ヽ m郷
IPRECISION LTD.,        IALC2/2015

127.10.20151   '

1陣Q Rb
~IRLA File             lLic.No/Date:2210015302 1Defer      l

115 ,:01/80/050/00250lAMl6l :221241040100033/AMl6/ 02.09.201s lDate:08.12.2015 r

Decision: The Commiftee noted that hard copy of the application of the firm has not been received
idespite reminder dated 08.10.2015 and decided to remind RA & firm again to send hard copy of the
lapplication to DGFT(HQ) for fixation of norms.
Case is deferred to 08. I 2.2015.

Decision: The Committee noted that the firm has not replied to the final reminder sent to them on

07.10.2015 and decided to grant him l5 days more time to the firm to furnish reply failing which this case

will be rejected with direction to the firm to pay applicable custom duty with interest.

Case is deferred to 08.12.2015.

Decision: The committee decided to ratifo the norms based upon the MSME UO Note No.30 (l55yl5-ME
dated 23 . 1 0. I 5 (Copy of the comments being sent to firm and RA).
RA may take necessary action accordingly.
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S.No.446

Case No.A-04 M/s. Larsen &
Toubro Ltd.,

HQF.No.01/80/171/00443/AM15/DES.I Lic.No.&date

Meeting No.15/16 RLA,No.03/95/039/00001/AM15 0310787646

dt.05.08.2014Date1 27.10.2015 Request for ratification of norms

S.No.447

Case No.A-05 M/s.ASSEAL
India Pvt.Ltd.,

Pune

HQF.No.01/80/162/00322/AM15/DES.I Lic.No.&date

Meeting No.15/16 RLA,No.31/82/039/00002/AM15 3110065119

dt.02.12.2014Date:27.10.2015 Request for fixation of norms for annual

requirement.

SoNo.448

Casc No.A/R-70 M/s. Gastek

Engineering (P)

Ltd., New Delhi

HQF.No.01/80/050/00509/AM07/DES.I Lic.No.&date

Meeting No.l 5/16 RLA,No.05/24/040/00346/AM07 0510188500

dt.08.08.2006Datc:27.10.2015 Request for revision of norms
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S.No.449

Casc No.A/R‐ 152 M/s. Pranita

Engineering

Solutions Pvt.

Ltd.,

HQF.No.01/80/050/00765/AM10/DES. Lic.No.&date

Meeting No.l5116 RLA,No.07/24/040/00393/AM10 0710070031

dt.15.02.2010Date:27.10.2015 Ratifications of norms

Decision: The Committee noted that MSME Bangalore has sent valuation report which has been sent to

MSME on 03.08.2015 followed by reminder on 07.10.2015 to expedite comments.

Case is defened to 08.12.2015.

S.No.450

Case No.A/R-41 M/s. Autotech

Industries (lndia)
Pvt. Ltd., Chennai

HQF.No.01/80/050/00068/AM12/DES.I Lic.No。 &date

Meeting No.l 5/16 RLA,No.04/24/040/00001/AM12 0410123667

dt.29.04.2011Datei 27.10.2015 Request for fixation of norms

Decision: The Committee noted that the firm's reply dated 08.10.2015 (post personalhearing submission)

has been sent to DHI on 15.10.2015 for examination and comments.

Case is deferred to 08.12.2015.

S.No.45l
Case No.A/R-47 M/s. Pranita

Engineering

Solutions Pvt.

Ltd.,

HQF.No.01/80/162/00100/AM15/DES. Lic.No.&date

Meeting No.l5116 RLA,No.07/24/040/00399/AM12 0710085276

dt.05.01.2012Date:27.10.2015 Request for fixation of norms

Decision: The Committee noted that MSME vide UO No. 30(159y15-ME dated27.10.2015 has provided

comments and decided to deliberate further on the issue.

Case is deferred to 08.12.2015.

S.No.452

Case No.A/R-48 M/s. Pranita

Engineering

Solutions Pvt.

Ltd.,

HQF.No.O1/80/162/00101/AM15/DES.I Lic.No.&date

Meeting No.l 5/16 RLA,No.07/24/040/00187/AM09 0710059077

dt.13.08.2008Date:27.10.2015 Request for fixation of norms

Decision: The Committee noted that MSME Bangalore has sent valuation report which has been sent to
MSME on 03.08.2015 followed by reminder on 07.10.2015 to expedite comments.

Case is deferred to 08.12.2015.

S.No.453

Case No.A/R-125 IWs. Boysen

India Ltd., Noida
HQF.No.01/80/050/00278/AM12/DES.I Lic.No。 &date

Meeting No.l5l16 RLA,No.05/23/040/00186/AM12 05100299447

dt.11.08.2011Date:27.10.2015 Request for amendment / revision of
norTns.
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Decision: The Committee noted that firm's request dated 09.06.2015 was sent to DHI on 21.09.2015.

However, DHI has returned the case with the remarks that this should be handled by MSME. MSME
representative present in the meeting has informed that the firm has requested to delete 'bend pipe' from

the norms. MSME interpreted that they have not mentioned 'bend pipe' in the recommendation of norms

sent by MSME. Therefore, it does not fall under their jurisdiction. Accordingly, NC decided to examine

this case on file.

Case is defened to 08.12.2015.

S.No.454

Case No.A/R-131 M/s. Boom

Systems Pvt. Ltd.,

Faridabad

HQF.No.01/85/050/00097/AM12/DES.I Lic.No.&date

Meeting No.1 5/16 RLA,No.05/23/040/00156/AM12 0510297632

dt.26.07.2011Date:27.10.2015 Request for fixation of norms.

Decision: The Committee noted that DHI vide UO No.3(48)/12-TSW (B) dated 21.10.2015 has raised

deficiency in the firm's application and decided to send it to the firm to furnish reply (copy to be sent to

firm). Case is deferred to 08.12.2015.

S.No.455

Case No.A/R‐ 147 M/s.Borg Wamer

Emlsslons

Systems lndai

Pvt.Ltd。 ,New
Delhi

HQF.No.01/80/050/00H1/AM15/DE

S.I

Lic.No.&date

Meeting No.l5116 RLA,No.05/23/040/00541/AM 124 0510383080

dt.28.03.2014Datc:27.10.2015 Request for fixation of norms.

Decision: The Committee noted that firm's reply dated 25.08.2015 has been sent to DHI on 03.09.2015 for

comments. Case is deferred to 08.12.2015.

S.No.456

Casc No.A/R-150 M/s. Poly

Medicure Ltd.,

HQF.No.01/81/050/00071/AM15/DE

S.1

Lic No&date

Meeting No.l 5/16 RLA,No.05/24/040/00447/AM14 0510380665

dt.03.03.2014Date:27.10.2015 Request for revision of norms.

Decision: The Committee noted that firm's request dated 30.09.2014 has been sent to C&PC for comments

on 05.02.2015 followed by reminder through DO letter dated23.07.2015 to JS, C&PC and reminder dated

07.10.2015 to expedite comments

Case is deferred to 08. 1 2.20 I 5.

Decision: The Committee decided to modi$r the norms based upon recommendation of C&PC vide OM

No.460l 1110612009-PC-II dated 30.09.2015 (copy to be sent to the firm & RA).

■二|ミ」1:|
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S.No.457

Casc No.A/R-155 M/s. Poly

Medicure Ltd.,

HQF.No.01/80/050/00229/AM15/DES.I Lic.No.&date

Meeting No.l 5/16 RLA,No.05/24/040/00109/AM15 0510388265

dt.05.06。2014Date:27.10.2015 Request for revision of norms.

RA may take further necessary action accordingly.



S.No.458

Case No.A/R‐ 156 Ⅳ1/s.LMT

(India)Pvt.

Ltd.、

HQFoNo.01/80/162/00262/AM15/DES.I Lic.No.&date
Meeting No.l 5/16 RLA,No.31/83/039/00001/M15 3110063414

dt.09.04.2014Date:27.10.2015 Request for ratification of norms.
Decision: The Commift
24.07.2015 has informed that the firm has not furnished requisite information sought by them vide
letter dated 09.03-20,l5 and decided to reject the case with direction to the firm pay applicable custom

dated

l DHI

l duty

specified with the quantities of export

of import items at Sl. Nos. 1 to 6 & 23

with interest for EODC.

RA may take further necessary action accOrdingly.

Decision: The Committee decided to modiry, t[e norms tased upon recommendation of DIPP vide ID
12/117/2015‐ TSW/165‐ A/R dated 27.10.2015 as under:‐

1.   Net Fabricated weights Of 194 MT&158 Mtt may be

products at SI.No.1&2 respectively.

2.    VVord″ Relevant″ mav be prefixed with the description

to 26.

3. Quanttties ofimpOrt ttems at s:.No.1&2 may be al10wed as l.o49 Kgs./Kg.cOntent in the

export products as claimed by the firm.

4.   丁ota:quantity ofirnport items at SI.No.1&2 put together may be restricted as 77350 Kg.
5.  Quanttty of impOrt kem from SI.No.3 may be al10wed as l.o484 Kgs./Kgo cOntent in the

exporヒ products as claimed by the firm.

6.  Quanttty of impOrt kem from sl.No.4 may be al10wed as l.o482 Kgs./Kg.cOntent:n the

export products as ciaimed by the firm.

7.  QuantttY Of impOrt item from slo No.5 may be al10wed as l.o438 Kgs./Kg.cOntent in the

export products as claimed by the firm.

8. QuantttY Of impOrtヒ em from sl.No.6 may be al10wed as l.o471 Kgs./Kg.cOntent in the
export products as claimed by the firm.

9.  QuantttY OfimpOrt kem at sl.No.7 mav be al10wed as 24 Nos.(15400 Kgs.)On netto net basL

with accOuntab‖ ity clause.

10.  :mport itenn at sl.No.8 may be de:eted

ll.  Quantity Of impOrt item at sl.No.9 may be a‖ owed as 6 Nos.on net to net basis.Duty free
weight ofthisitem may be a‖ owed as 640 Kgs.inclusive of 6.70/O wastage.

12.  Quantity ofirnpOrt item at S:.No.10 may be a‖ Owed as 360 Nos.on net to net basis.Duty free
weight Of this itenn may be a‖ owed as 1340 Kgs.inclusive of 3.70/O wastage as claimed by the
nrm.

13.  Quantities of impOrt items at sl. No.1l to 15 may be a‖
Owed as app‖ ed fori.e.5150 Kgs.′

5450 Kgs.′ 7025 Kgs.′ lo Kgs.8t575 Kgs.respectively.
14.  !mpOrtitems at Si.No.16 to 21 may be deleted

町

S.No.459

Casc No.A/R‐ 165 M/s.ISGEC

Hcavy

Engineering Ltd.,

Yamunanagar

HQF.No.01/80/050/00262/AM14/DE

S.I

Lic.No.&date

Meeting No.l 5/16 RLA,No.05/23/040/00234/AM14 0510364501

dt.04.09.2013
Date:27.10.2015 Request for correction of export

product of norms.
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15. Quantity of import item at Sl. No. 22 may be allowed as 2 Nos. on net to net basis. Duty free
weight of this item may be allowed as 51478 Kgs. inclusive of 64 % wastage atter 20 %
recovery from scrap.

16. Quantity of import item at Sl. No. 23 may be allowed as 49000 Kgs. (25319 Meters) inclusive of
2 % wastage.

17. Quantity of import item from Sl. No. 24 may be allowed as 1.045 Kgs./ Kg. content in the
export products as claimed by the firm.

18. Quantity of import item from Sl. No. 25 may be allowed as 1.05 Kgs./ Kg. content in the export
products as claimed by the firm.

19. Quantity of import item from Sl. No. 26 may be allowed as 7.O4L7 Kgs./ Kg. content in the
export products as claimed by the firm.

20. Quantity of import item at Sl. No. 27 may be allowed as 1450 Kgs.

RA may take further necessary action accordingly.

S.No.460

Decision: The Committee noted that the firm's reply dated 19.10.2015 has been received and is being sent
to C&PC for comments.

Case is deferred to 08.12.2015.

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter sent
to them on24.08.2015 followed by reminder dated 08.10.2015 and decided to send final reminder to the
firm to furnish reply.
Case is deferred to 08.12.2015.

S.No.462

I)ecision: The Commiffee noted that the firm's reply dated 08.10.2015 (post personal hearing submission)
has been sent to DHI on 1 5.10.201 5 for examination and comments.

Case is def6rred to 08.12.2015.

S.No.463

片
ぼr:r「

:

Case No.A/R-38 M/s. Technoweb

Textile
Engineering Pvt.

Ltd., Mumbai

HQF.No.01/80/050/00077/AM14/DES.I Lic.No.&date
Meeting No.l5/16 RLA,No.03/95/040/01060/AM13 0310730202

dt.03.04.2013Date:27.10.2015 Request for revision of norms

S.No.461

Case No.A/R-57 M/s. Godrej &
Boyce Mfg. Co.

Ltd., Mumbai

HQF.No.01/80/050/00089/AM15/DES.I Lic.No.&date

Meeting No.l5/16 RLA,No.03/94/040/01044/AMi4 0310771884

dt.25.02.2014Date:27.10.2015 Request for change of Net Weight of
export item at Sl. No.I,2,3,4,5,6,9 and l0
of norms

Case No.A/R‐ 67 M/s. Autotech

lndustries
(lndia) Pvt.

LTd., Chennai

HQF.No.01/80/050/01681/AM09/DES.I Lic.No.&date

Meeting No. l5l16 RLA,No.04/24/040/00221/AM09 0410101668

dt.16.01.2009Date:27.10.2015 Request for revision of norms

Case No.A/R‐ 68 M/s. Autotech
Industries

HQFoNo.01/80/050/00224/ANll1/DES.I Lic.No.&date
Meeting No.l5/16 RLA,No.04/24/040/00053/AMll 0410114549
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Request for revision of norms dt.14.06.2010
Date:27.10.2015 (India)Pvt.

LTd.,Chennal

D""t.lrrt Th" c","-itt""r-t"d that the firm's reply dated 08.10.2015 (post personal hearing submission)

has been senttO l〕 HIon 15.10.2015 for exarnination and conllnents.

Case is deferred to 08.12.2015.

S.No.464

ost Personal hearing submission)

has been senttO DHl on 15.10.2015 for exarnination and conllnents.

Case is deferred to 08.12.2015。

S.No.465

S.No.466

Decision:TheCommliedtothedeficiencyletter(raised
sent to the firm on 08.10.2015 and decided to send reminder to the firm to furnish reply'

Casc is deferred to 08.12.2015.

S.No.467

Decision:The Committec noted that

dated 13.10.2015.

Decision: The Committee noted that the firm has

sent to the firm on 08. 1 0.201 5 and decided to send

Case is deferred to 08.12.2015.

@ 24.11.2015 in the Meeting No.14l80

by MSME)

Casc No.A/R-69 M/s. Autotech

Industries
(India) Pvt. Ltd.,

Chennai

380… Lic.No.&date

Meeting No.1 5/16 RLA,No.04/24/040/00224/AM12 0410130238

dt.11.11.2011
Date:27.10.2015 Request for revision of norms

Casc No.A/R-71 M/s,Spirotech

Heat Exchanger

Pvt.Ltd.,New

Delhi

HQF.No.01/80/650/00265/AM15/DES.I Lic.No.&date

MeetingNo.l2116 RLA,No.05/24/040/00154/AM15 0510389675

dt.14.07.2014
Date:15.09.2015 Request for revision of norms

Casc No.A/R-99 M/s.Hindustan

Equipment's

Pvt.Ltd.,

Pithampur

HQF.No.01/80/050/00636/AM15/DES.I Lic.No.&date

Meeting No.l5l16 RLA,No.56/24/040/00056/AM15 5610004531

dt.03.02.2015
Date:27.10.2015 Request for fixation of norms

Case No.A/R-100 M/s.Hindustan

Equipment's

Pvt.Ltd.,

Pithampur

/00025/AM16/DES.I Lic.No.&date

Meeting No.l5116 RLA,No.56/24/040/00063/AM15 5610004563

dt.24.03.2015
Date:27.10.2015 Request for fixation of norms

(raised by MSME)not replied to the deficiency letter
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Decision: The Committee decided to ratifu the norms based upon recommendation of MSME vide
No.30 (l88yl4-ME dated27.10.2015 (copy to be sent to the firm & RA).

RA may take further necessary action accordingly.

Decision: The Committee noted that the firm's request dated 12.08.2015 has been sent to MOS on

19.10.2015 for comments and decided to await comments from MOS. Case is defered to 08.12.201 5.

Decision: The Committee noted that the

comments. Case is deferred to 08.12.2015.

firm's request dated 27.05.2015 has been sent to DHI for

Decision: The Committee noted that the firm's
comments. Case is deferred to 08.12.2015.

request dated 30.07.2015 has been DHI for

Decision: The Committee noted

comments.

Case is deferred to 08.12.2015.

the firm's request dated 01.09.2015

UO

S.No.468

Casc No.A/R‐ 107 M/s. New Tech

Industries,

Chennai

HQF.No.01/80/050/00403/AM16/DES.I Lic.No.&date
Meeting No.l5116 RLA,No.04/24/040/00152/AM15 0410159451

dt.19.09.2014Date:27.10.2015 Request for fixation of norms

S.No.469

Case No.A/R-108 M/s.Phoenix

Foils Pvt.Ltd.,

Mumbai

HQF.No.01/80/050/00466/AM13/DES.I Lic.No.&date

Meeting No.15i l6 RLA,No.03/95/040/00342/AM13 0310716381

dt.05.12.2012Date:27.10.2015 Request for re-fixation of norms

S.No.470

Casc No.A/R-109 M/s. Larsen and

Toubro Ltd.,

Mumbai

HQFoNo.01/80/050/00618/AM15/DES.I Lic.No.&date

Meeting No.l 5i l6 RLA,No.03/95/040/00690/AM15 0310791521

dt.28.11.2014

Date:27.10.2015 Request for revision of norms.

S.No.471

Case No.A/R‐ 110 M/s. Larsen and

Toubro Ltd.,
Mumbai

HQF.No.01/80/050/00514/AM14/DES.I Lic.No.&date

Meeting No.l5116 RLA,No.03/95/040/00781/AM14 0310766034

dt.13.01.2014

Date:27.10.2015 Request for revision of norms

S.No.472

Casc No.A/R-111 M/s. Larsen and

Toubro Ltd.,

Mumbai

HQF.No.01/80/050/00015/AM13/DES.I Lic.No.&date

Meeting No.l5116 RLA,No.03/95/040/00953/AM12 0310683916

dt.29.02.2012

Date:27.10.2015 Request for amendment of norms

that
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Case No.A/R-112 M/s. Larsen and

Toubro Ltd.,

Mumbai

HQF.No.01/80/050/00059/AM12/DES.I Lic.No.&date

Meeting No.15/16 RLA,No.03/95/040/00090/AM12 0310630441

dt.10.05.2011

Date:27.10.2015 Request for amendment of norms

S.No.473

DHI vide UO No'3

(43)/2012-TSW(B)dated 23.10.2015(copy tO be sentto the f11111&RA).

RA maytake fu血 ei necessary action accordingly.

S.No.474

Decision:The Conllnittee noted that thc flrln has not replied to the MSME request to provide excel sheet

data for inlpo」げexport items directly on 31.07.2015 foHowed by relninder on 08.09.2015 and flnal

reminder on 07.10.2015 and decided to grant them another l5 days time to furnish reply failing which the

case will be rejected with direction to the firm to pay applicable custom duty with interest for EODC'

Casc is deferred to 08.12:2015.

*****

弊

Casc No.C-08 M/s. Toyota

Kirloskar Auto

Parts,

Ramanagara

薫丁雨面爾10/171/00441/AM14/DES.I

Meeting No.l 5/16 RLA,No.A/2012/08/EOU― 猟

Date:27.10.2015 Request for fixation of wastage norrns for 100% EOU'
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Department of Heavy lndustry

TSW(B)Section

F.No,3(90)/2015

Dated 19/10/2015

Subject: Ratification of A A No 0910059682 DAr28/3/201.4 of BHEL Hyderabad

As requested by the applicants vide their letter dated t2/9/20L5, this AA may be

considered on repeat basis of AA No0910059091.
I rt." -.,\L ( (--.-^
i-,
1,.----

(K. K Tiwari)

lndustria I Adviser

DGFT \ (.'(.,h
\

*qg

?10'r \
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⌒ 茸覇で
アヽイ

Offlcc Ofthe Development COmmissioner

MicrO Sina‖ &Medium Entcrprises
MECHANICAL DIVISION

30(29)/15-ME

SutteCt:AA no 0510392386 dated ll・ 12.14 for M/s BOysen india Ltd.

Aspcr AA No.0510374424 dated 24.12.13,thc 110rins lnay be llxed as fO‖
0、vs:_

●  ImpOrt may be a‖owcd fOr 14969 kg inclusivc Of 8%wastage after taking 1/3rd

recovery 10r scrap.

・   Wcight Of each cxpOrt prOductis o 33 kg。

This issucs with thc apprOval of DircctOr(ME)

〃 ill

(K.S.SOdhi)
AD(ME)

0/ol｀he DC(MSME,ID note n0 30(29ン 15-ME dated 16.09.15

′
毎「
レ
ノ
″
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PIINISTRY OF CoMMuNICA

愧 器幣器器器器ⅥtG圏°H″
DEPARTpllENT OF ELECTRONICs ANI:11)ぶ

ザlYII'|)N TECHNoL0Wcbsitc:wi

劇倒 i

No....……....
17(31/20151PHW

姉

Copy to:―

Shrl Haradhan Das

FTDO
O/o DGFT
Udyog Bhavan
New Delhi

yours faithfully

W-"
(Asha Nangia)

Director

W.r.tDGFT
5.6.2015

I.D No.01/80/050/00600/AⅣⅡ5/DES‐ 1/309 dated

Efuefrdpffi6
6,rfr.*.s+. ffiaq
r$ft*-rroooa

〇

ELECTROMcs NIKETAN
6,C.G.0。 CODIPLEX
NEW DELⅡ I‐ 110003

、「蒻r認 |ル
|ド
つ/1円クレ臓 _鮭

GOVEITNMEN'I'OF INDIA
tqnetrqfirftfrffiqrrm

r.?ll:r0B--""-"'

Ъ

「

t´
7

Sub:-Application for ratification of nonns ol'A<lvancc Licence No 3210077370 dated18.12.20r 4 for export of'Rairway'fraction ona signiir ring 
"Equ 

iprrents.,,

Sir,

Please refer 
-to 

your application received from the o/o the DGFT and thisDepartment's letter of even num-be, dated 24.07.2015 on the subject mentioned aboverequesting you to provide justification for wastage or-j.pr,. your technicalrepresentative for technical discussion with prior u'ppointr.nt to enable furtherprocessing ofthe case.

?' . ^ You are requested to provide the aforesaid information at the earliest. In lieu ofthe information we may not bi able to process the case further. If the information is notreceived within fifteen days the case may be treated as closed as far as this departmentis concerned

之

・ELECTRONICS INDIA
3‖おn Needs A4‖ 10n chゎ s

1 ‐   r ｒ
Ｌ
出

Tamil Nadu-641402      、.1卜 |

6■Jν

:.

M/s. Alstom Transport India Linited ^ a1:::j.i'.,'.: 
1

No. 63,Trichy Road, Kannampdlavam . . . + "r1:)rr):l]r.-. 'i i.- - '
Post, Coimbatore ' ':,.::'1. .. .-*';;.'""'
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身…ィЪ旬
No 46011/60/2015-PC‐ ||

ooverni1lont oflndia

Depよ::糊柵 ξ
=■

電:鶴icJs 巧戸万イοイr〆
Roonl No 223:Aヽ r｀1■ 11,

Shastri Bhavvan,NeヽV Delhi-110 rt,1

Dated the Septeniberi〕 o, 2(11=

OFFiCE ttEMORANDUM

■oし ,  Application from MIs. UItiray Medical LLP,Mumbai for issuo of 3(1ザ ぎ11,■

licence(Licence Nc).0310792● .41 dated 24、 12.2014)for eXpott Of Diじ it,I「 liti ll

{Ma(lt・ ●f Polyestor b● 3ol nct Content 40.20 SQM}and corresporitling in.1ぎ〕春F

F●9.

「 itゃ tJrldeFSioned is airOi,tF_3d10 referto U.0′ No 01/80/050/601んへA/1-15′骨Fi
lノ 1871 deted 27 02,20 1 5 fro111 1).(3F.l'on the subleCt Cited above_ The p・opos31(ガ 11←

ilrrn i、 as beeil exarnined in t1li3 officFュ  Tlle Depattment of ChorTlicals&P,trtDc1lciRIじ ■:Ⅲ

デリOOITln‐ lends t11● prcDser、 t Advance Authorizatlon Applicatior、 on the Followi119 batiS i…

11ヤlⅢ (り

:D:奪 it二 :Piat● (1嶺象de of Pゅ lyttsteF

i bttse=増ot Content 40.20 SttH)
| __  __ 、 ____― ― ―

‐ ― ― ―一 … …
‐― ― ― ‐

― ―
‐

This has approval of iite :ornpetent authority.

■Fムノ'デ

(0,P.Sharma)
Joint industrial Advisor

Teli 011‐ 23071442
Teiefax:011‐ 239F・118′

Ema‖ :sEttE■ '〕aΩ nじ ,「 1

Sl:ri Fiaraonan ilass,
l;+ieiSn Trade Development Oflicer,
iliiectorate Generel of Foreign Trarle,
Depi:rtnrent of 0ornmelrce,
tv'lirristry of Conrmerce and lndustrv,

Udyog Bhawan, New Delhi
Tel, tlo. 230S15S2, Extn. 265
Fax: 2306 22?5n3}il613

=.I′ 1

、″ι

,。
いヽ`

=:ド

・ [1lL   l,卜 :|イ:」til

辮TttmpO威  1摯詰 |

irlanre of Expari

疑出 I_1・嘘
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型空
=型
聖空 ll,3摯」._____:
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OfEce Of the deve10pinellt COinnlissiOncr

MicrO smaH&inediulll Entel・ prises

PIECHANICAL DIVISION

SutteCt AA no 0510392948 dated 21.01 15 in respect OfM/s Mhalndね
Pvt.Ltd.:

The nOrms inay be flxed as fO110ws:_

O  The per Linit Weight Of s.No 1 0f itellls of e(pOlt may be l■
elltioned as appl・ Ox

2 59 kgs.

・   The pel・ l11lit、veight Of s.No 2 of itellls Of cxpO■ may be inentioned as apprOx
l.59 kgs.

・   The Perヒ 11lit wcight of s.No 3 of itcins of cxpolt may bc incntiOncd as approx

l 19 kgs

O  The per tlllit weight Of s.No 4 of items Of expoll may be lllentioned as aiJprcx

l.73 kgs.

O  The per tinit weight Of S.No 5 of iteins Of expolt illay be lllcntioned as approx

1 95 kgs.

O  The per unit、 veight Of S,No 6 0fitems of export may be mcntiOned as approx

l.62 kgs

`  
「Fhe per ullit weight Of s.No 7 of itenls Of expoli may be mentiOned as apprOx

2.07 kgs.

O Relevant size and grade of託em ofi,polt may be anowed br 75491 kg inclus市 e
of3.50/O wasta.・ ca■er affccting 1/3rd rccovcry for scrap.

This isstles wtth the apprOva1 6fDirectOr(ン E)fOrtaking view by NC

気
(K.S.Sodhi)
AD(ME)

Sh Hardhan Das,FTDO、 DGFT,Udhvog Bllawa■ i New Delli
O/o DC,MSME UO No30(98)/15-ME dated 01.09.15

麒





⌒ Ottce Ofthe Devclopment cOmmissiOner

M〕
翌蝋 灘

i踊
:=PS

30(43)/ls_ME

Subject: AA no 05 r 03930gg dated 04.02. r 5 for M/s Boysen India Ltd.

The norms may be fixed as follows:-

o Import may be allowed for 36078 lig inctusive of 5g6 wastage after takiiig lg.d
recovery for scrap.

. Weight of each export product is 0.39 kg.

This issues with the approval of Director (ME)

,:,,,V
':L27i'\\,

(K.S. Sodhi)
AD (ME)

0/C Tht DC(MsMЁ)ID note lo 30(43)/15‐ ME dated 16.09.15

6)´  ´_

(二 5)・
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M i n i srry or c ommun,?m:::lt;t'*i1, ", 
rechno r o gy

Department of Electronics and Information Teclurology
Electronics Niketan, 6, CGO Complex

Nerv Delhi-1 10003

Sub:Rati「Ication of norms in ternls of Para 4.7of HBP。 (Vol・ 1)in rCSpcct of Advance

Autilorization No.0310793794(lated ll.02.2015 issucd in favour of Ⅳ1/s.Apar industries

Ltdo Mumbai

Rcfcrcncc DGFT I.D.No.01/80/050ノ OQ649/AM16/DES-1/180 dated 8.5.2015 vide which

COl■111lCnts of this I)cpaltnlcnt have bccn sought on thc abovc rnentiollcd application ofン 〔/s, Apar

lndustjes I′ td.,Mul■ bai brcxpon of“ 0(on Armoured)Fiber Optic Cable."

2.The「 OB valllc or expOrtis Rs.132、 068,40000(I」 SS 2,103,000.00)and CI「 Value of lmport is

its 101,039,03601)(【 JSS l,582,444.00)

3. The application has been cxarrlillcd in tllc Dcpartlllent of lnforination Tcchnology fl・
onl

technical allgiじ . Tllc itcI1ls proposcd ibr illlpo■ are cssential to manufacturc thc export prodtlct

Tllis Dcpartllncnt rccor13mcnds ratiflctttion of nolllls Of adVancc allthorization as per column 6

inclusivc ofthcヽハ'と遮tagc in column 5:―

S.No. )escription ｔＪＯ

Ｍ

Quantity
Applicd in

DGFT

Wastage
Recornr.nended
oA

Quantiry
Recommended

1 Single Mode Optical
Fiber

KM 102029 1020285

つ
４ Filling」 elセ KG 25676 25425,75

PBT KG 42024 2.0 4161600

4. High Dcnsity Polyethylene

cHDPE)2.35mm

KG 507058 2.0 504584.44

ζ畝い
（́刻
／

⌒

躍

鮮
″

′ はЖ→
Dircctor

pn U.O. No. 17(.28)/2015-IPHW dated 20'10'2015

|
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Ministry of Heavy industries & Public Enterprises
DePartment of HeavY IndustrY

TSW(B) Section

Subject: Application of M/S Volth Hydro for ratification of

norms of AA no -05i0393194 DT 13-02-15

DES-I, DGFT may kindly refer to the above mentioned licence

of M/S Volth Hydro. The firm's reply vide their letter of dated

19.05.2015 has been examined' The firm may be asked to

submit following information,
l.Thefirmhasclaimedwastageof6g.To/oontheblades.

Thecalculationforthesameisnotavailable.(SDL11)
2. The firm has again sought wastage of t3-oh (1681 kg)

on the Runner 
"Rssembled . It is not clarified the areas

on which this wastage has occurred'
3.Thespecificationoftheexportproductswithitsratings
. is also not available.

The above lssues with the apprOVal of IA(KKT).        ,/4x71′

BoCoNayak
Deve10pment OffiCer

08-07-15

(ッ 15‐TSЩ助
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No,46011ノ60ノ2015‐ PC‐ ||
Gove「 nment ofindia

Ministw oF Cher「 licals&Fe咸 |lizers
Department of Chemicals&Petrochemicals

「
・」ご

文九ら_1ろ

⌒

RoG口 :NC 223て ハtソマi:■
Shasttt Bhawarl,New Del卜 li-110(11,1
Dated the septc・ r ll,er09 2i〕 ,∵

Ω覆里工迦□聾班:ANDUM

諄1lb: Appiic議 !:● I、 frOFn M「S, :Jrliray Medical LLP, Mumbai fOr issue f゙ adv● :.1せ
,icottc● (LiCttnco No、 0310793894 dated 16.02.2015}br oxp。 だof」 igital,3ifさ i=
{:』ade●fP。 |ソOster base,net Content 97 SQM)and COrrespo壽 」ing inPoFt‐ `r●壺_

1・ 1le tJrldc‐ rsigned is tl11‐ ected lo referto U,o,No.01/80/051D/o61i/A,vl-10/D[:il
l,1134d二 ted OC:)5 2015 fI.o「口I).GF、 T'on the suttect Cned abOve The FrOpo3al of l::「

1

1「 |、
｀
11133b20n ex,「 :11:I● IJ il〕 t111s of資 じヽI Tlle Deparlment Of ChOnlic‐dis&F tttro〔 111゛ r口 1(tili

recorll:■ OndS tho pFeSentメ dヽvance Aιメ!hori″ation App‖cation on thO fOIIowi、 9 basis i‐

Name of import
Itenr (s
lmaging Plate
(Made of Polyestor hase)

Tills has approval oftheつ ompetent authority.

′

111「 h響
t,

(0・ [l_Shttrma)

Joint lndustri繊 :Adviscr
Teli 011 23071442

Telefax:011‐ 23071187
Elη alil omsh。11■優l口if■o

6:lri llaradilan Das31

1loreig自 T′rade pcvel●pnneFit Ottcer,
Di「octorate Oonctra1 0F F● reign Trξld●

:

Dopattmont of Oonlrrlorce,

Ministv of Oolnmerce arld lndustry,

ticlyog 8hawan,New Del「、i
・iel`No_23061502,Extn.265
Fax:23002225/23001613

Ｏ

Ｍ

Ｏｎ
ｍ

0
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Govcrnment oflndia

M見駄噸鱗書縦I】鐵磨胤冦
yy

New Delh卜 1

詢b螢
樅綴∬ij醜鮒

:

Reference DGFT I.D.No 0l/80/050/644lAMls/DES-l/1940 dated 23'03'2015 vide

which comments of this Department r,*. Uttn'tougrli o' the above mentioned application of

Mis. Bharat Heavy ilil;;i. l-td. eanga;rt 
" 
f"i 

"*pon 
of "Control and lnstrumentation

Package".

2. The FOB value of export is Rs.3,46,g0,000/- (us$ 5566611) and clF value of Import is

Rs. 2.89,00,000/-(US$ 463884'43)'

3.TheapplicationhasbeenexaminedintheDepart.mentofElectronicsandlnformation
Technology rro* t""tiniJ angte. The items f.p"rlo for import are essential to manufacture

the export product. This Department ,.Joni*.nd. ratification of norms of advance

authorization 'on net tonet basis with accountability clause on nil wastage basis'

^
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Offlce ofthe Development Cornmissioner

Micro Small&Medium Enterprises

MECHANICAL DIVIS10N
30(154)/15-ME

SutteCt:AA no 0710107661 dtd.19.02.15 in respect of M/s GAD Aerospacc PⅥ

Ltd.

Norrns may be fixed as follows:-

o Sno 4 and 9 of items of export may be deleted from the list as the firm has confirmed
that they would not be exporting the product. Also, they have not imported material
corresponding to item of export at Sno 4 and 9. Corresponding changes have been
rrade in the calculations while recornmending the wastage norms.

o Sno I of items of import may be allowed for 141.3 kg inclusive of 2198% wastage
after affecting 15% recovely for scrap.

. Sno 2 of items of irnport may be allowed for 10.17 kg inclusive of 83.33Yo wastage
after affecting l5% recovery for scrap.

. Sno 3 of items of imporl may be allorved for 167. I 6 kg inclusive of 665.5Yo wastage
after affectin g l5% recovery for scrap.

This issue with the approval of Director (ME) for taking a view by NC.

笏Iド
(KSSodhi)

AD(ME)

Sh Haradhan Das、 FTDO、

0/othe DC(MSME)UO Note no 30(154)/15-ME dated 20.10.15

膠
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M/s Anacon Proccss Control Pvt Ltd

403-404,Gcmstat Complcx,4・ FIoor

Ramchandra Lanc Ext Ncw Linking Road

Kachpada,MJda(W),MumbJ,MS
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GOVERNMENT OFINDIA
献 鎌 Ψ ■:IЫ稀 輛

I∬鮮糠澪∬淵‖
‐釧ЮК

)RMだ I｀ :oN TECHN()1ン ()GY
Wcbsite:wwLd● ity.gov.in

Ъぎ

`
Sub:- Application for ratification of norurs ol' Advancc Liccnce No. 0l 10793978 dated

19.7.2015 for export of "Point Gas Dctcctor.

Please refer to your application received frorn the O/o the DGFT and this Department's
Ietter of even number dated 3.08.2015 on the subject rnentioned above requesting you to
provide the following information to enable further processing ofthe proposal:-

i) Details ofexport product
ii) Quantity of import item required to manufacture one unit of export product for each

export item separately
iii)Composition of each set for export.item at Sl. No. 2&4
iv) Wastage claimed in manufacturing process

v) Justification of wastage
vi) Domestic value addition done on import items

2. You are requested to provide the aforesaid information at the earliest. ln lieu of the
information we may not be able to process the case further. If the information is not
received within fifteen days the case may be treated as closed as far as this department is

concerned

Copy to:
Shri Haradhan Das
FTDO
O/o. DGFT
Udyog Bhavan
New Delhi

鷲鱚
Director

wr.t DGH D NotcNo 01/80/050/52/AM16/DES‐ 1/137
dated 8 5 2015

ELECTROMCs NIKETAN
6,C.G.0.CO■ lIPLEX
NEV7DELm‐ 110oo3

ELECT

①
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Department of HeavY lndustrY

UdYog Bhawan

File No-3/73/2015/TSW(B)

Dated‐ 26/6/2015

Subject: Ratification of AA NO' 6110001280, BHEL' Haridwar

Export Product:2 x 800 MW Steam Turbine, Generator condenser for Gadarwara

STPP. Weight ss70 MT(SL. No'45)

ltemNoszLt-zlsandsparesinSlnoS0aretobeallowedasperpolicy
Item Nos 1to 152 are components to be allowed on net to net basis as per GN-4

Item No 47: H&S stands for hanger and support

Item No 80: HPSU stands for Hydraulic power supply unit

ltemNo82:DimensionofSSTubesoD:25.4,thk:0.711210.8890,L=L4730

Item No 135: Wedge profile may be deleted from description

This issued with the approval of JS(RKS) θ ヒ:… _
(KoK.TiWa面 )

industriai Ad宙SOr

Dv DGFT.

DES― l

lnputs:

of AA NO. 6110001074 Dt「 18.3.2014 as requested by

vide letter dt 09.5.2015

materials 3 MT(as Per C-1647)

5% CIF value of generator

(≡ 〕

|.

SI No

191-210

(except 209)

209&190
153-189
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Offlce ofthc Dcvclopmcn

Micro Sman&Mediurn Enterprises

ⅣIECHANICAL DIVISION
30(152)/15-ME

SubieCt:AA no 0710107912 dated 24.03.15 ofM/s Soplar lndia Pvt ltd.

The foHowing information is reqLlired

o  Manufacturing activity to bc perforl■ cd On thc items ofimport.

・   Pcr llnit requirement of Sno 261,264 to 294,296 to 34,306to310and312to

326 ofitems ofimpolt for single set ofthe export product.

This issucs with the approval of Director(ME)for taking宙
ew by NC.

1/1ilが

ο

AD(ME)

Shri H.Das.DGFT Udvog Bhawan New Dethi

O/O Thc DC(MSヽ lL)lD note no 30(152)メ 15‐
"lE d江

じd 16.10.15

W
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Department of Electronics and Information Technology
Electronics Niketan, 6, CGO Complex

New Delhi_I10003

sub: Ilatification of norms in terms of Para 4.7 of HBp. (vol.l) in respect of AdvanceAuthorization No. 3110065352 rlated 25.3.2015 issued in favour of M/s.vacuumEquipment Pvt. Ltd. pune.

Rcference DGFT ID Note No 01/80/050/22/AMll/DES-l/l 7g dated g.05.2015 vide whichconlmcnts of this Department have been sought on the above mentioned application of M/s.vacuum liquipment P. Ltd. Pune for export of "Modrl" and other Supporting components forVPD Plant."

2' 'l'hc FoB value of export is Rs.29,454,109.01 (us$ 303,546.44)and cIF value of Import isRs I 0.23 1.228.80 (US$ I 62,631.03).

3' fhe application has been examined in the Department of Information Technology fromteclurical angle' This Department recommends ratffication of norns of advance authorization'on net to net basis with accountability clause on Nil wastagl basis,

Government of India

led ll.9.2015

げ s/チ

帥鮨
DirectOr

Tel.‐ 24301268

彎

ゴ
「



lgOfflce Ofthe Developrnent COmmissiOner

Micro Small&Medium Enterprises

ⅣIECHANICAL DIVIS10N
30(132)/1s_ME

subject: AA no 3 I 10065609 drd. 25.08. r 5 in respect of M/s GL&v India pra Ltd.

The following information is required from the unit:-

. Weight of the export product.
t Size and specification including grade, composition, range, thickness etc of the

items propcsed fot import.

' Detailed calculation as to how the quantity of raw material proposed for import has
been arrived at, including the net weight of components to be manufacturei out of
these imported materials, wastages claimed at each stage of manufacturing with
complete justification and supported by documentary evidence/drawing.

' Weight of each of the imported and indigenous input, separately for each product,
for the purpose of material balancing. Net weight (Gross weight minus wastage) for
each imported and indigenous input in the export product may be indicatei. Net
weight along with details of other imported input to te used in tire resultant product
and sought to be imported/procured from sources other than the license, if any, may
also be indicated.

This issue with the approval of Director (ME) for taking a view by NC. r

4v
r*rr"fl'il

Asst Dir (ME

l

O/othe DC(MSME)UO Note no 30(132)/15-ME dated 17.09.15

/

θ殊



ハ



●

　
　
０

OFFICE OF THE DEVELOPMENT COM卜 IISS10NER
ⅣIICRO SMALL&Ⅳ IEDIUPIIENTREPRISES
ⅣIECHANICAL DIVIS10N

30(l ssyls-ME

Subject: AA No 3110065119 dated 02.12.14 in respect of M/s Asseal India (P)

Ltd.

The norms may be ratified as follows:-

Description of export iterr may be arnended to Mechanical Seals and the details are

attached as annexure-A.

Quantity of items of export may be amended to 4400 nos.

Relevant size of Sno I of items of import may be allowed for 1500 nos on net to net basis

with NIL wastage and accountability clause.

Relevant size of Sno 2 of items of import may be allowed for 4500 nos on net to net basis

with ML wastage and accountability clause.

Relevant size of Sno 3 of items of import may be allowed for 1500 nos on net to net basis

with NIL wastage and accountability clause.

Relevant size of Sno 4 of iterns of irnport may be allowed for 500 nos on net to net basis

with NIL wastage and accountability clause.

Relevant size of Sno 5 of items of import may be allowed for 4500 nos on net to net basis

"vith )iIL $,astege aird accountability clause.

Relevant size of Sno 6 of items of import may be allowed for i2700 nos on net to net
basis with NIL wastage and accountability clause.

Spares to be allowed as per spares policy.

This issues with approval of Director (ME).

ii`〔ii:|:i`:

AD(ME)

Sh Hardhan DasI FTDO.DGFT.Udhvog Bhawan.Ncw Dclhi
O/o DC,MSME UO No30(155)/15-ME dated 23.10.15

膠
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Details of lmported ltems used in Export under Advance Licence
( Domestic procured parts not considered )

Sr. No.
Seal Type /

Combination
Required lmport Material 叩

叫
Ｐｅｒｓｅｔ

Total Qty.
to be

imported

Total F.G.

Qry. to be

exported

1 T05VC

3ARBON RING (CARBON FACE) 1 s00

TUNGSTEN CARBIDE SEAL RING (TC FACE) 1000

SOILED WAVE SPRING (WAVE SPRING) 1 500

3ERAMIC SEAL RING (CERAMIC FACE) 1

Э RING 7 3500

2 W07DM ]OILED WAVE SPRING (WAVE SPRING) 1 300

SILICON CARBIDE RING (SIC FACE) 600

3 w03
TUNGSIEN CARBIDE SEAL RING (TC FACE)

]OILED WAVE SPRING (WAVE SPRING) 1 500

Э RING 1000

4

600

「UNGSTEN CARBIDE SEAL RING(TC FACE) 1 600

SILICON CARBIDE RING (SIC FACE) 1

D RING 1800

5 TOllVPC

DARBON RING(CARBON FACE) 400

irLrcoN cARBTDE RtNG (src FACE) 400

]OILED WAVE SPRING (WAVE SPRING) 1

D RING

6
TUNGSTEN CARBIDE SEAL RING (TC FACE) 800

SILICON CARBIDE RING (SIC FACE) 800

O RING 1 400

7 M010S
200

SILICON CAREIDE RING (SIC FACE)

O RING 600

8 MOGCE

400

SILICON CAREIDE RING (SIC FACE) 1 400

CARBON RING (CARBON FACE) 1

O RING 4 1600

POLXB

200

SILICON CARBIDE RING (SIC FACE) 1

CARBON RING (CARBON FACE) 1 200

Э RING 1 200

P012X

600

IUNGSTEN CARBIDE SEAL RING (TC FACE) 600

SILICON CARBIDE RING (SIC FACE) 1 600

Э RING 3 1800

MOBCHU

500

IUNGSTEN CARBIDE SEAL RING (TC FACE) 1 500

SILICON CARBIDE RING (SIC FACE) 1 500

Э RING 1 500
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MinistryofHeavyIndustries&PublicEnterprise:W
Department of Heavy Industry

TSW(B) Secrion

Subject: Application of M/s Booms Systems for ratification of
norms of AA no 05 L0297632 dt Z6-07-tl

DES-I, DGFT may kindry refer to the above mentioned AAof M/S Booms Systems, Firm,s representation has been
examined. DGFT is requested to clarify as to whether Assembly
and Installation at project site is also included in the definition
of manufacturing given at para 9.31 of policy. The firm may be
asked to submit following clarifications.

1. Firm may clarify if there is any amendment in Advance
Authorisation.
The firm to clarify if export products were
manufactured in the plant or only assembled at site.
Both in import list and excise (out), control station 1
appears same. Also BFV at 1lA(b)-serial no 50. The
firm to clarify if there is still manufacturing activity,

i//)(-/ '--
B.C.Nayak

Development officer

21‐ 10-15

dated

2.

3.

DG「 F′ FTDO,DES― I
Deptt.Of HI′ uo No3(48)/12-TSllV(B)

摯
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No 46011t106t200e-Pc-ll -" -#TfA4f{Government of lndia ()'t''

Ministry of Chemrcals & Fertilizers --:-;T/ ,, _r r.-
Departmeniof Chemicals & Petrochemicals Gil-u't' / /( t\'t \

Room No. 223, A Wing,
Shastri Bhawan, New Delhi-1 10 001

Dated the September 30, 2015

OFFICE MEMORANDUM

Sub: Application from M/s. Poly Midicure Limited, New Delhi for issue of advance
licence (Licence No. 0510388265 dated 05.06.2014) for export of Mucus
Extractor and corresponding import - reg.

The undersigned is directed to refer to U.O. No. 01/80/050/268/AM-1S/DES-|/
2755 dated 30.01 .2015 from D.G.F.T on the subject cited above. The proposal of the
firm has been examined in this office. The Department of Chemicals &
Petrochemicals (DCPC) already recommended the present Advance Authorization
Application. The firm has applied for 'SOFT BLISTER FILM / POLYESTER
POLYLAMINATE FILM' where the same has by typographical error has been typed
as'SOFT BLIZTER FILM/ POLYESTER POLYLAMINATE FILM'which is appearing
at Sr. No-07 of the recommendation No. 4601 1110612009-PC-ll dated 19.12.2014
enclosed herewith. DCPC recommend this change. Rest of the conditions of the
recommendation will remain unchanged.

This has approval of the competent authority.

Joint lndustrial Adviser

Tel:011…23071442
Telefax:011-23071187
Email:omsha[maΩ nに .in

Shri Haradhan Dass,
Foreign Trade Development Officer,
Directorate General of Foreign Trade,
Department of Commerce,
Ministry of Commerce and lndustry,
Udyog Bhawan, New Delhi
Tel. No. 23061562, Extn.265
Fax: 2306 2225123061613

V     l  ` =

(0.P.Sharma)

~́



F No 46011/106/2009‐ PC‐‖

Govcrnment ofindia

Mini“ ry orChemicals&FertHizers

Department ofChcmicals&Petrc chemicals
中ⅢⅢ■4r

.             Shastri Bhawan,Ncw Dclhi‐ 110001
Datcd,the  l,4｀ SCptcmbcr,2014

0FFICE MEMORANDllM

SubieCi:   AdvanOC AuthoHzajon AppHcaion from N4rs Poly Mcdicure Ltd for the import Of

raw matenal against thc export Of Mucus Extractor(Advance AuthoHzation No

0510388265 dated 05 06 2014)

Thc undersigncd is directed to rcrcrto DGFT U O No 01/80/50700229/AM15/DES 1/578 dated

鴛
.辣
鷲
Cy盤
淵:』:°ピ=鍮鼎蝋峨:輛紫∫ぽll:∬l酬肝几器』孟

Application on the following basis:―

Item to be Exported Quantity
MUCUS EXTRACTOR l No

Raw-material recomm€nded to be Imported Qりal●

"l. Relevant Filter Net + 2% Wastage
2 Relevant HDPE/LDPE Cranulcs 1.05 kg / kg content in

the export product

3. Relevant Polystyrene Resins / Granules ―do‐

4. Relevant ABS Resins / Granules ―do‐

5 Raw Matedat for l kg Compoents/Parts made of PVC

Colllpound

(1)PVC Resin

CD DioctyI P,■ date(DOP)/HeXamo‖ pinch

(1)CalCium Zinc Stabilizer

(iv)DioctyI Adipate(DOA)/PiaStOm。 1l DOA

(→ CalCium stearate

0 7040 kg

0 3300 kg

0 0110 kg

0 0165 kg

0 0055 kg

6 Mcdical(an PapCr(MediCal cradc CSM 100■ 40%) As per Packing Policy
7. Soft Bliaer Film / Polyester Polylaminate Film As per Packing Policy

This issues with the approval ofcornpetent authority.

Section Omcer
Tele- 2338 25'1 5

IIs PHya Rattan,
FrDO,(DES‐ 1),
0/o DGF■ Udyog Bhawan
New Dclh卜 H00ol

l",g.n, 
,

∈〕

>9ro/st'oハ   _

(Dharam Vir) ′10匹
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Department ofIIeavy lndustry

TSW(B)Section
Filc No 3/43〃 2012

Stべo′ Lllマ 3
~万

1「
ふ||ダ

Dated 23/10/2015

Ref : AA 0310630441 L&T MHt

Export Product: 2x700MW pressure parts for steam Generator Nabha Tps .

The applicant has represented for quantity of welding consumables in our
earlier comments dated 5/3/2oLS which appears to be a typographical error.
Taking clue from C-LG47, following is recommended:

All other conditions remain unchanged.
This has the approval ofJS(RKS).

lndustrial Adviser

Ｔ。　　ＤＥＳ．‐晰
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